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PRINCIPAL BENCH, NEWDELHI

IN

ORIGINAL APPLICATION No. 491 of 2022

IN THE MATTER OF:

ABHISHEK PANDEY

VERSUS

....APPLICANT

MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE AND

OTHERS

ADDITIONAL AFFIDAVIT ON BEHALF OF RESPONDENT No.1

(MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE,

NEW DELHI)

MOST RESPECTFULLY SHOWETH:

I, Vishwa Bandhu Meena, son of Bhagwati Prasad Meena , aged about 32

years, currently working as Scientist 'D' in the Ministry of Environment,

Forest and Climate Change (MoEFCC), Regional Office, Bhopal, do hereby------.• P5 7 d1~"' . sbleP-1Rl)f.3ffirm and state as un er: -, ·· '.-· · ;-e o,~----------
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1. That I, in my official capacity as Scientist 'D'

Environment, Forest and Climate Change, Regional Office Bhopal i.e.,

Respondent No.l in the above-mentioned matter, am conversant with the facts

and circumstances of the case on the basis of official records, and as such

authorized and competent to swear this affidavit.

21-6/2022(ENV)

2. It is submitted that an additional affidavit is being filed in compliance to

the direction issued by this Hon'ble Tribunal vide order dated 21.07.2023. The

Answering Respondent at this stage craves leave and liberty to file a detailed

Affidavit to the aforesaid application, as and when required.

3. It is submitted that; Hon'ble Tribunal vide order dated 21.07.2023 has

directed the Ministry to inform;

".... 2. It is contended that the MoEF&CC has issued notification of

ecosensitive zone but the area of mining from eco-sensitive zone has

not been clarified."

4. That the answering respondent has published the notification for the

declaration of an Eco-Sensitive Zone (herewith referred to as ESZ) around Son

Gharial Wildlife Sanctuary vide S.O. 4030 (E), dated 13.12.2016, with an

extent of ESZ of one kilometer from the boundary of the Son Gharial Wildlife

Sanctuary. The area of the Eco-Sensitive Zone is 424 square kilometers. The

above-mentioned final ESZ notification also prescribes, at Para No. 4, the list

of activities prohibited or to be regulated within the Eco-Sensitive Zone. Copy

of the said notification, declaring ESZ around Son Gharial Wildlife Sanctuary
~~-
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issued vide S.O. 4030 (E), dated 13.12.2016 is marked and annexed herein as

1/52308/2023

Annexure Rl/1.

s. That answering respondent further submits that the Hon'ble Supreme

Court of India, in its judgement dated 26.04.2023 in the matter of I.A. No.

131377 of 2022 in WP(C) No. 202 of 1995 has directed that mining is not

permitted within notified ESZ or within 1 km boundary of the Wildlife

Sanctuary or National Park. The relevant extract of the judgement are

reproduced for ready reference:

"65. We also modify the direction contained in paragraph 56.4 of the

order dated 3rd June 2022 (supra) and direct that mining within the

National Park and Wildlife Sanctuary and within an area of one

kilometre from the boundary of such National Park and Wildlife

Sanctuary shall not be permissible."

A copy of the judgement dated 26.04.2023 is marked and annexed herein as

Annexure Rl/2.

6. That answering respondent further submits that the Hon'ble Supreme

Court of India, in its judgement dated 28.04.2023 in the matter of in IA NO.

3949 OF 2016 in Writ Petition (C) NO. 202 OF 1995, has further clarified and

directed that even in case where the ESZ boundaries are less than one

kilometer from the Protected Area, the ban on mining shall extend upto a

distance of one kilometer from the boundary of such areas. The relevant

extract of the judgement are reproduced for ready reference:
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"12. We, therefore, clarified that even in case where the ESZ

boundaries are less than one kilometer from the Protected Area, the

ban on mining shall extend upto a distance of one kilometer from the

boundary of such areas".

A copy of the judgement dated 28.04.2023 is marked and annexed herein as

Annexure Rl/3.

7. That in view of the aforementioned facts and circumstances, this Hon'ble

VERIFICATION

Tribunal may kindly be pleased to pass appropriate order(s).
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Verified at 8hwon dts aasA9?o23 at the contents of this affidavit

based on official record(s) maintained and information available in the office

are true and correct, no part of it is false and nothing has been concealed there

from.
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Wl'.lcfiTt it 1TcfiTftr@
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"ff. 2938]
No. 2938]

7g fat, qzra, fa 14, 2016/311€rzrUT 23, 1938
NEW DELHI, WEDNESDAV, DECEMBER 14, 2016/AGRAHA\'ANA 23, 1938

44fc1 • 01, cfif ai1T~~~

srf@rqaear
rftR=Fr, 13 far, 2016

cfiT.3lT.4030(31").-'mT<f~. 1T4fcrrur, cfif 3TIT~'Wm~#~"IT. cfiT. :.IT. 1780 (3f) ,rrf173

30 ,r,=r, 201s, '3rf "ffm~*·~m- ~mfclrr m-# -;j"'j'.f]cj,'IT m, ~~if,~ j1'f~ ;f.1 ~w.rr.
~ w, ef~ ar,=rfcfu t,~ cr,;-r "?.l" TTt m, ~ 1Zrr -:f.r~.r ~ 'm<'17 m-'!"M 3lh" ~tw.r~~~ rr ;,r,

'JT7,l:f 3TT~~rrr -:f.r m !<ft:

afrT. TTn 'JT7,l:f m~~ Ti'fT it f¾:;;:f.r-~ 3lf7 'l11Tmfhn ifm m-th afrT~ 'ATTT rJtr "fl"l. ~:
. -

sit, +tr fen arsRra arr1rzr, HrTar h ff, fir+tl, raar sirzta [kit it fr2 #r rzia
"ITT1U" rr4T~~~ m.=ft ~m 1lT 209 fclA141-:.i -:f.r~Tl:f 200 ,::ltv- -tl·~ it q:;,;rr gm-~:

aih",~ 31"~~~~ 3TT!lTTf 3TirTT ~ <PTT~. "3"~,~affT 1ffi17.TT -:f.r fcrnr,:;:r f.f.tjf if
Ria ?ar sir rrnrrr a macapui sra Ra-siii ii afa(7ff ii7fa), rr(#7#is) ii>
cr,w,(~ f(i'l'W.) I-J i1B f71 ii ?.;

#r, srrvr # ran sf7r sir ra sRa aaqfaii 47 qrfii ii zrarf?n, afuffn, ieninf±r,
fr, #r, 21m"·W ar;:,:i \.I .1t1 Fci ,~ i qp.fr JTTrfr ?.:

3W, .:rrrr~~ 3l~t 'q]Tf ,Tl," t ITT" #t, far Ra+aturi z sf@rqaar # 11TT 1 if
~ft, 'l4TcfTlJf -:f.r ef2" it qffznfaa iatRtkip+fer j ti+f@a#·T rrm T,'f, 'TTP"P-TW-r. ~m if
wrlTT <fr 3Rtii a aif#7ala+ Tr qi++l ar #r nufaf.a·r sravra;

3lrf:, 3lcf,~ "I-JTif.TT, •pjjqllll (Wl!'f'lr) FrP:n=r, 1986 ¼=: f,r,.r.r 5 ~~.fl=[ (3) 3ff7~ (Wt-f'TT) ~f.ffip.n:r,
1986 (1986 cfiT 29) -:f.r ITTTT 3 -:f.r 3'TITTTT (2) #a (v)sir iz (iv) 'f: •!P.:f~ 3ft, "3"9"WT! (1) ?,PT ,;r;;r;:r ~rf~ 'T,T

5748 Gl/2016 (I)
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pi +7a z,r qzr ·7sitafaraftarat£rf 1 [atRz> a fa4a a at itfat
~ ~•IPfTT'TT.T ~:i[ITT, "tjif-;ft m (mm~ r.f9-:;ni'( i:rrftff~ -@left -;;n.=r <fiilT 1T<IT %) 'ii; 7c-Cf it arr~
r.f;1rft t fui:rf.T Fcrcr,ur R l;l 111-1 H i' 3T~ :--

1. ~tlilcft "il,; 'Pf F<mITT 3TIT~mnt.-(1) l".fTTTfp~ -i:fcl.ftm cf.f~ • .:i'R "-fITTR~
~'l"f'TT"TTT'l tr -i:fli:rr ir 1 f,t,,1'11fi?..I rr=-r. ti l".fTTTfp_ffep.p:f,,rc!T Jflrf 'f.T ITT 424 cfll RAl~l?..1 ~ I

(2) air tr 2oriar # +arr ars#la rruzrrr aRR@rfa. +it Ra hRoria ?kat qtff@rfaa ii4{tit
# -iflm 'f.T~~~ I it «"l it~% I

(3)~ -i:fcl.ftm it~ <lfR crrir 122 mm#~M 3Tl!ifT9TT aih- t!lrwf 'ii; m:q-~ 11 'il; -gq it
37raa
2.~ ffetftm Ell fc;ii:i:~ 1-1g1,?1-i1.-i 1 - (1 l TJs1.f +a.r, ff2afa +iatm ~ m-n: ,.,-;rp,f it 3i'frn:r
fr+aat • ':r'f.T!II-;, f.'t ,ffTf7g if ;fr cfT:f 0.f.r~Jt 'i:ft;:r,-, u,:rr,fr;_r ;;;,.rfrp.ff t 'PTl-{' 9f it Wzr zf@rqaar~ 3J"¥ffi
¼;~ if ~~fu. 1-!7,PmfiTT fnrr7 "i'nfr I

(2) ~. 4il4-I .ilrt I ~ .,-rcfiTT it 1fa14'mf~ iIT11'~~ I

(3) ·1rr ++arra ff?fa ii4tita fr ifs nzrztsar sr , s f@qaat ii faff?szqTT
,p=iTPr~w Tfs<l. row.rt 7t, i-{ 1 ii .ii..,~ wW<r~ iIT11'm-~9rr, m <itf tr. iIT11' fnrr. r,mr 1

(4) -~ lTTfP-[IJfrtT, 'Mi<P•Jft,~ W~~~ "'l41if,Rrl ~ ~ fc';i-u: ~~~ ;:r'lfr ~
fcp:rrrif ;f. '17T4'!1i if ,'t,:rr, irrft, ;!f?-IT<'( :--

(i)

(ii)

(iii)

(iv)

( \ )

( \ i)

(vii)

(viii)

(ix)

(X)

,:p_ffqTUf·
'

afa1a;

T],jTcf ;

'f,fo;

rf't-<f t;p;!IT TJs1.f~ frP-P-riT ofli ;
f7iare; <tr

;;rr,r. f.ti=rrJr P-f'lTilT I

(5) iafa. nzr1st aita fqzu p-3qirr, aiva1 #t fa1sari qr#la ffu zf@if ff ft
'Jfq rf"f. fa zr f@qaa if tr ziafa nrl .-i I it .:rm~~ #tr sf@2ra 7mfr 3trufffaa sq4a fR41 if,,1I q
'T.fT'f. 'rl-1' 'Jcf.P Pct f.i R c?.. rr ir 1

(6) ~. 1-1 g1,~·1 .ilrl I it <ii r11"-"",.1 Rr1 rn t. ..n ,,i'i~1,.~ -;r;;r ITTOPTT ;r, "tj-Te.:rur, 3lJ"cl"Po rn t. 'Jr.i'1:Trl', ,r;;r-+f'IVf
~ 'Jr.i'1:f,--f, 'ifR' ,r;;r ~ 'Jr.i'urr, ~ aww "tj-Te:rur, Rrr +an@iRt aragrsarai arr aRf?»rfaa zit rzriau iif@a

n:it ffe,f qg,pn, m r.r- 'c<flrf ~~!1'491 fl',~ f<:iTi:~cl' ifit 1

(7) vi4faznirsa mfrfart qsr rrai, ·mm· 31h"arr #iztai, aiia7arsr [=ii, #f iii, 37513
'1Pf, ffei-1 ITT ftit T'>'IR ·:llt-rw ~ ;i-; P..:rr-f, "3"?IJ,f f,fiT ITT. mf.tit, m,;n- w~ ,r;;r mT<IT 'Pf r21i aiR

(8) irr-,;ff.tt. ri~Pmrrfl 11w-fAr FrP-r. ·ifctm m rr ~ ~~wrr. 3fr!F FcA;-rn 3lh" ~ ~ cRt-
457aa1 sit fafar a=a z afaafa ft 1

(9) 1n.<r <;0'9T TTs4" cRt- "l'(Tif.TT 3Nift~ t. 3Tm-rr ITT ¾-; f.;rrr~ 1-@<-1'13-1r11 ~ ef)1lfi 1
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3. lwr all [hrst ark 3qr- ·rrr mar+ zr srf@raar37iii #t rfr r m fffa 3TT7

cfiTlTT, 3f~ :--

(1) ~-~ -~~m it cfiTT, -:mT<f-'fN rn, 'fN e'P-fr, arr.rR-~ ?J;~ ~ fT.i1'. ~ ff.TT lfTT

'lP-!iT 3ITT' 7¥1°~ cpf i:1I fii,D<l ifi 6TIT~~~ f,1,41 if,,1I q'j ~ An;~ <fl A 11 fl '-I itii r@ inn":

'l7"J~~~ ?f; 'lTI<l7 ~ ~ cpf l-i11 fl i:I ii ii, lfTifR:'ft' .fferFcr ~ fi:r:F;rft !IT 1lT 3TlT Tfs<f~ '-f; T-f
~ir.~ f,jc:11fil<fi ~-~~-it- TT~ t. fT.i1'. dr- itTT 4 ;Rr 1'ffT'Jfr ~ ~ (2) ?t: <lfm.f ~ i:ro 12.

17, 23, 32 3i'rT 35 ?J; .:rn:rrr~ Gh,wfi,11q'i cffr TT~ '=r. fT.i1'.~ iiir, ar~ :-

(i) qffafaa sitar ufzr frat@i # fr qi±#i rnfr 2nanfa naff#fa. 4ca
&lH l•Plli$ ~V.:, ~ ~ ll'nR 6JTR; - .

(ii) fazatamgsiRt air s +gz aatT;

(iii) ~~ rf~qf.;t 7-f1~;

(iv) c!T:TT ~~; 3if7

(v) ~~.~~ UTTfrirmnf,~ITT ·im, 311, ;c,,_:rr.fhr "l-J,7[-~~ f?; :

'l7'! '-lf- 2.il' pt Tfs<f ~ % rr:r ~ dr- i:wr-m,r ~ j{1,,,).~ 244 in ~ '.l1"f F-w1 =.f; mm =,:
~'if; f.t:rr, ftn:f..fi~~~ 3i'rT 3lr<f qi,p lllii qr1 ITTPTT (r.frf :lfrn'f.1'1 f.t ITI'i''T<TT) 3ffeffiPT1l", 2006

(2007 cpf 2) f7a, a I fill fh1 ifi <ff '3'efnr~ f;!,41 ifi,1I q'j ~ An, .ii ii .ii I rl) <l ~ ;r,r~~ ;,ff irm :

'l7"J ~ an, 'lTT pt~~ "fl,r t.~ 'l'.f-3'.I RI;; lili ?f ,j q tj ,ij I rj m Ve, lfTifR:'ft'~ t. ff"ffTm
~ t T.f!/aTT( ~~ ifJ7T~~if 11:fi cfTT ;tf!li'rfwr infr .m,- Tt'f. ~~ zj-r,fru,r ~~~ %~­
r.[rf mT 5aartaRafa 1iaar r qamar ?Rtif.TT I

ri4 rz strff5r[ =fe a "lf!ITTUrf it s;:i- -:fl f17T 'f. :,l"m,f ,p.:rr~ 'f.~ ftm 'ITT ~9fT if ·•J-3'T'-Tlff
cpf~- 1-1 n!l-1 f<1 i:I 'fITT 61lTT I

'l7"J "41i aTIT 'lTT fcli~~~if -:flir cfrf enf , 4fr rr fe it m 4 I fl 'll I fi:I ifi f.ir.TT 'TTTT infr ·al,~
<TT~~ W-lT if 'fl: ct rf1 ifi• 01 ifiTif ?f; Q<:ITTf ~~ I

(2l~~mer - ~ 1-1i;1<11.iiii1 if ,=rm 'JP-fffi 5a ii Rt Tar t mfr z#r z+# *"-'f'JT w
Tqqaav a frts nfmfaa ?nft fir +Tr+7al gar ir #iiu n7Braz far fu+a affa rr
h farhfff miff2or 4nr Pm sit 1

(3) t:J<fu'f- (a) ff.rfa ii2fl tr # 4tar Tl<l7-rf i:r-:rm Brar+.am qfzr nzrtsar n aa it ii fr. ;.rref.;r,r.

l-l j; l41 "1ii I ~ 'ITTlT~ if-infr I

(a) raza mgril1 fjzfar, rrzr7?or vara aa fat, hr7nrfamr Rt sarsft 1

(1f)~ i:r-:rm Gh<11ifi,m frl1-iil?1r'sr1 ~ anft<r fctfrl,if?tr1 iii'r, ar~ :-

(i)~ ~ m ?J; 'lTTrf7 -.:pfi rm: T:P-P.:ii fa411,,11 •ii m~ rP-f;r;:r Gt-.41 if,,1I •ii <f.T~~

~% T.fl.TTq71Jf, qr[ ·,ih-~~~<f a+; +TTIR~P-f. m.::;if # zT 4r ·7fj1 an1 +iran ,;rrfo-f,Tfl[.

ITTTT ".iJ1Tf~~ ("i-l+P-T-1PP-T 'fT 'P-TT ;tf!li'ffelrf) JTTlP;9ff. ~ 't ~.~WIT. q,.p;,i,

affRarfaa far zitqffafa fear Rt 1za a z naff@afn +iat sita Rt az er+al % 3T~"l.fl.frf rp--

m'tlliTn inrr;
(ii)~~~ Gt-.<11 fi,1I •ii ;r;~u if w:o-TTJ.fr :mr·i-rnr ~ f.';rn: r.m:l" 1!RITT % n'P-rPr f.'r .frm· ~ Tr-.f,

Ra1fz sflar 3eii sir fhfrii' -fiT if'TT~ur WpfTr1 •I f.r it llT;



4 THE GAZETTE OF !NOIA: EXTRAORDINARY [PART Tl-SEC. 3(ii)]

(iii) j{j,;_rf,';r:;f; 1rn1,X151"11 'f.T~ rtn: Jff.t rfif., tp.P.;i'f t. ~~ ,n,~ tp.P.;i'f f,t,;i1ifi,,11q'i ;i;~
ir -;;rri:-,fffi -'?-F-f~-tj,:ft-m rr~~1'ffi=rFrr f.t~9T q,- 31nrrfrc1·~ Fcl R ;i 11-1 ifi mf'~ gJTr

~ RP-TT inn I

(4) 4affa frra _ affafa iatsitnrzapf#fffarm # mwf rai#f fr #tr zf@ra aa, 9ta
Rl, =q r1,, i_, JfT.f i;r:rr,rr, w.fi, mt!- mil , 3qaii, ·mi, rrii,q, a?tzwr, mm1at sf fr~ f.t~ 3itT ~
o/~~r,r PPTT JflTTTlT i'f:-.:i"f Trrf.r .:p-e.TT 3TT7 o/e.TT t Rn:s s@rar 3Wfl-l' 'Xifil"!/R 'f.l-~it ~ 'l-l'TTr ~ 'lTT'i'!7,~
,fr.,Ffl <lrffT':11 3TT7 n:.ft :>.rrJfiTT~--;pc{, l-l\M-1 ,trl I ".f.r '1111T '\WIT I

(5) lflrfcf f.lfin:r WTTn1~ -~.rfcr;r. ~m it 'll9'TT,~m. T9PT-rr:,,,r, l1,frl!'l1Mifi,~ ait<- +=ti+=t>frlifi
1-TTfi'q :.r. i?rii :f.r 'TT0fR ,r.r.:n-oo .3ll7 sJ'I" aw~ t. 3tfrfl:r t;p.fif9frf :f.r~it ~ lfw, ~ 'lTTi'!7~*?.,'Jf :f.r mrrrn:
fi,:rr,- ,r.r.:f)- 00 ;:p.:rr~ l-1 iMI .ii i-1 I ii J.J fl:1-1 Pt 1 :f.r~ I

(6) c"cf'R~--~-ITTf<f.~m it c"cf'R~ ;f;~t~ Tfsi:f~ "-fiT t:p.ffqJ7JT fcr'lWT 'I.TT lfP-T 'SPr9f Tfsi:f

~~m. a4 (ggu fat=r zr fie) sf2nfrr, 1981 (1981 "-fiT 14J 3i'n" ~ 3fmi'f~mi: mm t
3Tierman ii+faifa fnai#ff earamt

(7) ~~--~.:i% m;:r it, efP-!~ t~%Rn: Tfsi:f 1'fTef,]7 "-fiT t:p.ffqJ7JT fcr'lWT 'I.TT lfc<f 'SPr!/T Tfsi:f

~~m, arr (raw fa+u zr fir) afufm, 1981 (1981 "-fiT 14J 3i'r, '.3'1feF; 3fm-=r~ lf'T1: R<flTT' %
37iii r rm ij+fafa. fairr fafrr 4mr+»a1
(8) afgaa aRa _pf@afa +it s#la ii mra1a aR?ma at Rm+rm, sa (raqn farzwr ant fiau)

:IW.IR<ll1, 1974 ( 19 74 "-fiT 6) 311'<~ 3fm,=f of'i-lTT1: l'fT1: R<flTT' tm-m t, 3fTlT' 'ITT'l'JT I

(9l irn" armm -~ 3l"'Tf-9rit ".f.r frr:R:r;; R l;:l f.1 f?9 ii -"''l it irm -
( i) affrfra iat it ii 3t a4fr? ef,f frr:R:r;; mrcr 1'fTTf,TT h afar, a ji saarg 7Rafa

T-P-!m ,f.j- 'J.Jl'f'-T-'J.Jl'f'-T 1:f"J° <rm iRtf@era sf@rqaar #i. "-fiT.3TT. 1357(3TT), rrrfrr,r 8 m, 2016 i-1•1,q1f.1"h

~3l"'Tf9r2 t;p.j--u R<r+r, 2015 %mm h qmrr hnmn:m ;
! ii l p.:rr,:ft,.r '.TTfU'f.T'JT 1ttf f.l •Ah, IJ\hr 311'< ~ f.'rn'~~ if in:r 3l'mTITT % .:rf?-TT.lff t f.;rn:

it5ti 4ar a#it;
(iii l 1ttf f.l mif,, ofrr mrmftr zrf@rt: arr ant+r rr 4frfa# mt<flf ii' '3:l:smf.i't"m-r~;
(iv) 21a1#Ra m1fl ar Ruz1r uRf?fa rial tr hat7at fir mu Pera ur faf qafa;0fa

1'r.frpr -Frfrr if 00 311'<~?.mf=r. zj-¾-.fr m if in'f 3f'ffer:if <r.1" ~ 'I.TT ·,:p,l-flt,, 01 ~ i'fITT
r?rrrr 1

(10) $a Rafa«Ra safe- qf»Rafa #i4fl Rt ii h Rift,cl-fl,~~Tit ".f.T f.rrP.:R 'ITTTTI' 1'fTTf.TT '-11~. cfi-1" 311'<

~~~'f.l- '+-111'!1'-'+-111'!1' '-17 <l~!l~Ff aw~m.n:,:r. -m- 343 (arJ rf'T11'19 28 i:rr,r 2016 ~~

1r'<I Ri r.i.-•11 -~ wwm ,;r,:t~ f.:t-i.m, 2016 tmm t~mr '3fllJ:lT ,

( 11 ) zfta uRaga - nfaa fr nfrr fafaf2rai 3ram k r4a f f.l ;iM a zit trz iir ii siafa grisar ii
fair4 ;1aa 4f1fr f.sit ir aiafa zratsr # aarj t +sq +7arr# ma mf@at # garzit?a
iR ii"f., lfr..ft~fr 1WITTf ':!¥ f.t,.p:ff 3ll7 Fcl A,~ 1-1'i f, 3fo'fTT7 a1Rtr nfafafarii er aura atRtzer af I

(12)~~- ("-f.) \l+-rllfclrl ~~~ffl i:f Fcrfu ~ 3f'flV ,:~ Fcrw:rr,=r cflTG5 mmfhr T-mllT t
fi=l-.;rrn: ;n,: 'f.Tl?.i ranta3eji fr raur#r sr4an atmT '3fllJ:lT I

(r,r) "3JT.f, arg, Tar, af1au a1fa arka fel>m ,ru: :Jm1T cJi'l \ll-ii I fcl a #ff#fa +itRt it 'RfmT#r rqsta
;:i'f.t' f't<!r~ I .

(lfl~•.mr=r.~m 't ·i:Ftrr,-m rPr 1 r; ""+:i ~t, ·~t:w •J.'f. ,:,,:rrfi'fi't' 'TTff f't<!r~'
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4.~~ "fl""i'f if~ aTI<: Fct f.?t 4 Fil a fTh;q, ifi<'l I q'i c1TT-~ - 'llftfµ.:rfrrefi"~m if -.:rm f.h,1, --i-,,1, q •.p:rr;:fT'Jf

pv8T'Jf J maTri'41l, 1986 (1986 <nf 29) t "3"9"<i"m ,fr; ;;-.zfl,r~ .rn: mm i:ifTf 9~~ ,fr; ti .ft m ::rrf,;p.F,r it
Rafa2e 1fa ii Ra[Raf@a air, srfa:-­

BR11it

(1) (2) (3)
f-----1------------L---------------------

~ !Th41ifi<119

(<r.) mfr 'J'f.l'" ~~(~ ,fr; 1i r1 'lsl"ITT), qc:,.r, f.'r~ ,it, Trrir
~ft z+rzai araf4a ;..!,.:rr,ft-:,_j- Ri:llfiM'i ;f.t- ~ :sfi,;;f!/J.f'f.<TT;TT ~.

fi:rcrnr rft.f ifm mif f,r,fr 3'PTT1T ~ f,.rrr ~ 'if; zjf.;:rlTT1lf '-TT
~~ f..rrr ·efir ~~ ':.iJ"T lPf.lrf ;;r,:rf.:r ~ f,;in 7.9fl m,;rt "f.T

ffn f7 nuf@a#a 2;

i:l,fil,G4ifi ~. 'T<'t£f7 f.'r m :;ft,

T<'fcliT~f.t~ I

(1)
t------,--------------.----------------------- -

(2)

(T:f) lfT'fiTT4"~ r<ll'W14 f.t m mR<nT (firf€r;;r) "f. 1995 r.fiT

202 tt.n:r. ◄lil"2iG• ll-lri f2!Ji!f•1'llG crrrrl-1" 'lTTTrf "l'fT,'f.fT ¼; i:rri:rif it
3JR9f~ 4 3l"lfRf, 2006 ,it,-mmmi- (ml ;f_ 2012 "f.T 435
00 TfiTTI"9R r.frfTll 'IWr'f ~ ~ i:rn:rif if~ 21 ffl, 2014
'-Ii 3frrfh:r -~!IT ~ WT~ r.fiT~inrr I

~~~JlTri' ~ 'lTT"ii7 .Ji 3lJ7~ ?,WT--ifr;;rr 'f.T f,.r.1-;,F

~rft.f if.TT I

(3) J1'1 <TT cfTJ..J <IT lfcIT <TT ~cff.r ~
"r.fiITTrf~c!Ff "3"WTT cli'l-~ I

~.:rfrren~m ~ ·iflrrr .=rn: ·:11t.- f<mi:rR~ "'f.wc:r ·f,,:r
c!Ff °Ri1lT r.fiT~~rft.f iTlTf I

,r;;ncr;=r~<nf cl I fill fs4 cf, -NmlT I

7 4aa ma fza, [Ria{ qPjrsarii a ff?rii + arr qRflz (rrn 3rif1a +. farm ) 1

3TJ"T fi:rirrt qit rJ I <nf~ I

(4)
l----+-------------1------------------------·----

(5)

(6) ff a~iaz sari a 3it n q Rf@riiarr7Rt (rrn 31if@1a a [Rrarzn) 1

3eTlzT 1

(7) ~~ R'r.fiT<lT m m- ITT if m faferii a srmar 1ff1a (rrn 3uifea # [@arr) ,
611'-l 'i:l I fJ rj~ ,frr~~TIIT <f,T

fqrrr1

(8) rfzr +iif@?ra kn1ram # sf are aq ff?rii ns+1fr (srrra 31if@ra # fRrarz) 1

tat?i sR arr z~tr szura err #
"3iT.rT ii"~~ flfi<l I r.fii1 I 9 cfiTrlTI

(9) ;:rn: ifiTC5 31Tmmf~I qffzqfaa+iafl Ria fr frrrii ? 'lTT"i'J7 <TTT ~ mITTFr., wnr
cf.,- P.fTl1,TT ;f.r~ rft.f -RP-rr mn:1TT :

~~.=rn: ';f,T1?j mITTfr.:r "Rl1lT fa4fer r.ala rz +r+a
2:
nTi1 ·#r fr. [rear tr fitft4faii atfr7n 7a
3ra+a afr qr +ff fut srr I
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(11)

(12)

ii i!•1·i .:li'f,- fn:rrir '-Fil" 'Rll1T<f I

+if7uf .a I f,,1 I '1 A

~ 3l'fPI' ,:p.fcrr f¼,-41cfii-119 it~~~~
arfuii'nr ~ f<;rn.: crn=r ~ITT ~~~ anT 'ITTlTT t D:f.
fatftz an4tar #re ra a1fra ztza it ft srqrr fl
ifir I

'l7rrf ~ ,:r·~ f.'r .fi.rr it n:r. Gl-A1if12., it rp it-­
rnf-rfi,.rfrr-r. -.fcrft m ~ fctTrTTr aa ft arr fza fzrra.ii 4T
~fa,,~ I ·-f.,1 I q'j 9'>T fctTrTTr T.p.R;rf 1-l 'i\ 14.i st i-1 I ~~inn" I

(a) +i+far n ff#fa+it st 4ft faa ?t ft fa
n:"f. f<f,,1iif1c1 ~ mrfT ft,:ft- m %fT '-Fil" c:11fi)1!1wfi ~
rcsna +ff fan sm:.
'-!Tr(~ <frfi" ~ ~ 3 ~ '3"9" frTT (1) it~ f,t,:q1cfi&l19-i
,:rf%,r Trff; mcrnf),.r '3T.lm '-f; f,;ro: ~~ it 1WnTf1JT ~ #
~~ ":ifrTl:TT I

(a) Tr+ct1z sir fa iia3zRtii sir rw 4a.a +ff#r a,
ir -i:r-:ITITTf 1WnTf1Jf f-,1,,~ I f,,1I q fcl f.-l ,~ fit iJ fer.n:~ 3Tf7 T.f11J: ITTITT
,frr Fci f.-l :q ,.n. <rfa' m if, ~ ~ "fl°!\-fllwR>rft -4.t ~~
i ftzqra qr +asit1
(rr) n:r. Gl-A1if1;:., it :mi'r 3i17~~mrr # mm 'iJ9i'

at+afn rnRr rarzraaiifr ii~Ruf Rt +an £t suft
,fr, ,:r;=>.f <ITP~~I fil,41t,,1i '-1 3lRITT l-l'i\l-4.lsti-11 ~ 3frFT
iiir1

(13) (:;r,) Tfs-'.f "l'fT-f.17 it -i:re.n-r mfw-r.m ~ ,rt~t fu;:rr cfi-1",~

4T T["3ffcf4T frrm" 'iffe '-f7 4Tat if #4t geii fl azr{ +ft it-It I

() aii Rl azr, +iif@r #tr a ·1sr zrffnr r 3a# 2fl
r.rrrro: mi: ITTm~ '.31-lcfITT ~ 3fTTT' fcl f.-l 4 f?t ii "?tm I

(lf)~R c!rJT 3Tf7 ,:j"Tfer,=r c!rJT ~ lTii:rir it ffl m-st,rr~9TT '-Fi]"

7tarPru51a 1

(14)

(~) 3fflfu 4T cl I fu1 [1:q cfi ,N<TTIT ~ f<;ro: 1'frTTIT 3il7 ~ffelfrf W1 ~

~~ Rn:~..fif fcl f.-l -411-l cf, mfw-r.m it T'f ~ 3TvIT
r7fa ztf [#m iafa fa fmwr iia fana, 'ITT t I

(lf) 1.1-.,f,r r '457 ar [aaaar sanaHaff if1rr I

(,;_rJ Mr in i;frrr it, ~ 3TTllTTf~m t w;r t~ 4T~
"if~ ;i, RT1: "ff'lTT "3"'-lT<f fam sriit

- ------
(15) fc!"wr ~ 3Tf7 ~ r!.1"efTr ef.f pf@tr aama at aarar fr srusT I

'lf-rf.mf,ir I •

(16) i1c,1·i ,it,- aj":;r '-f; fcr?Ji:rr;:r efnrit if '1f1Jfmwrr~ 3TITT'i'f fclfrl4f?lii ifir I

r

-TT:S •-flTTiTT I

(17) p.p,JITTif~ f;1 -..ll.sl 'Prff 3TI7 Trl
~7. 'fTrlT I

-----~-------------'----------------------

'PTT ;;rq "3F-lrf 1:j7.ffcfTiJf~ Fcnrfl71f w "'{"..ftof.T'Jf ?-rrTT ¾=;
i:JT>.:{ f,v.rr JfJTl:lT I
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TTP-r if J:ITf.rct, •~Iii I•~ I ii ef>f~ I(18)
i-------+-=:--:---::,---_-....:r~~--:::----------f---:-----:--:---,----------,--------··- -

( 19) "fcR9fr \,I "1 I Fci ,.fj iJTI" 'TT"IT I <wJ:~FIT % 3fm<'I fct p.; -~ F4 i4 ifir I

(21) 7r4fas s Raj ur ft ta i sqarBa aRafafm gr1fa aw sir au rm
3qa1fa a@afa #Rats1 emf@i k far # fr faerwt [aii #r paa fr

GT0TT t

T.fll;f~FIT % 3fm<'I fct f.i 4 f4 i4 ifir I(22)
l-----+----,,------,--------11----------------- . - -- ..
(23) ~ cfiTI7i1 ;:r" ~ cflir "f1~ I r:rrjTfp,.:rfrP-1:; ~ Jrfrf if 2fr7 ma ,q •£i 'T.Tm~ ffi

tr ram, ir Pi+za, as #tr iar 3zir, t 3211+, +fr
~mmfhr¥tmmm 'P-ffqTIJf '17 m Fctefr,r 'J';Wf ,rift ~
l~fif.n: JtTTi;ir I

(24) qrf~3l17 1\7 cfiTC5 qrf~9iT T.fll;fmam % 3Tm Fct r;; 4 F4 i4 iffy ,
fflllfl

(25) cfP.pITT~~ I 'TTlJ Fcmrn % 3fm<'I fctaaf i-l iffy 1
l------+-------------1------------------ --- - . . .
(26) 4fr qan1fail 1aaafa T.fll;f Fcmr4T '-I> 3Tm<'I fct f.i •~ f4 i4 iffy I

(27) T£TTt-,::q,;r I iii mare nf7a ff fl sf I rf~.:rrfi't. ~ mi Pfl ·l,T
';f'i:IT;;r,:r ~ !J[rf '-1) <IT'ITT.:r ff.<TT 1frTI:lT ff, ~ it mr., Jf•'!Trf -fr
ar,:p-ITTf ;r "ITT I

(28)
1-----+-------------ll----------------------

zmaar?i tr u1[@za a Mi ar T.fll;f Fcrfir4T % 3Tm<'I fct f.i '~ f4 i-l ifTr I

37z#tr t

'Ga'5a5en5ala,aasaran#ea
~ fsh41cfi<119

(31) ~. ~ 7:@1lT 3TIT 1-fc'Pf 7:@1lT ~ T.fll;f Fcrfu<rr % reftr rna zin
~<r~~ID7T 'qT,j' ,tr ~
st arra1fr n7faff@nri 1

cJlTT "'17-f~ I(32)
1-----1------------l--:::----=----=----------·-·-. - ----
(33) f@a2ft frmiazrarfnnrr 1

1-----1------------1--------=-------·----· --- -
,:mr,;r «'Tf if %19T fu4T 1frTI:lT I

(34) "7-l"lTT .@rfcrram % fBn: ~ \.111-)1 Fil f.l ~""l' it <fwTT R<IT 'JfTT1;1TT ,
,irW,lJf f.lrIT I

(35) 4El 2iii [rue ziaia Ull-fl1Jr cfiTT1llT ~""l' it%19T fu4T 'JfTT1;1TT ,
mfhfHt,

(37)
1-----1-------------1---::--·-----· ---- ------------ - •·· -

~""l' if" %19T R<IT 'JfTT1;1TT I

(38) <f>l' .!ff«f fcr;i;p:r I a~#rT it %19T fu4T~ I

qqfaru[; 51(64aI I ~""l' it %19T R<IT~ I
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5. lTTrfR:fr~-(1)~r.T~, lfc.7-f rl!IT TJJ7.f ~~~.:rfrrcl; -i:fct.ftmt ,ri:ncfj-~t fi'.rn: D:fi lffofu:fr
•,firt,i ~~ ~ ,TT f.rn-f,;ffe,r;r ;q-~ ;;f.pfi , 3P,Tlr{ :-

("f.) t;r'llflWf :l11~, TcfT 3Tc.7.f?.'f ;

(1Ef) 'l<f1cfTUf t ITT ifm-~~ frT~~it" m<r rl!ir Wcf,f, gJTr rft.:r crr.f f.'r 3rcrfu ~;

ar. fi'.rn: r1 1 i:i Fri R2 n:i, t;rfrrf,rfu

(1T) ~m-r. 3ll7 'l7-f1c!T'JT ar. 6P-r if~ f;.rmm 'lfc.<r rl9r~ ID71' rft.:r crr.f % fi'.rn: +arr;

----------- ~P-Prr ,rrn:lJT
-- fl) Ar,n~' fitfz +1a+T;

(s-) f;r,n "t"i-P-P.:T , rn111i,fl +a+a;

(:..r) Ar•1T~, lCfrfrlT 7arr;

() Rf;;IT~,!J~ 77arr;

:lftlhf'JT im Frt -~ 1 • ;;rr,.r, R'ITT1JT f;.r·~Tfll. rn 1111,ft +a;("if)
,i-~fafllT ti'fu.-. "fFP·cf~<l" i .,l'1f,i;ift, rn111j,ft +Ta+r ;

{~) --i --
(-;r) Af"ll~ 91T~ cfd~filft~. ffi1111;fl +ar;

(z) ;,.r, 3ll7 1JTl1 ,ir;r,rr R'lWT~ t;fferfrrfu 7arr;

_J0_ i:['i'-f~!If~~m- 91T 'Xfrrf.'ln1· +arr;
--

-~J>a 1icr-RRITrITm 9il~_ J_s) ---
+Tarr ;

('!) 0r-..r f-¥rr,r-;;r,, .:hl,r ixfrn :ITT-fl!ff.f, m ~-"l'fITTI
------'---
~!/f-~

(1 l~-lffi ;:jir,ftm~ sl'I' arf~¾=; '3T.lofm ~~~ lfT'iTTc:T cfi7lfr,

(2)~ .:rf?rfrr r.fiT~ rfl.f cfT.T 91T im11

(3) rrrfrfi ,.rfi't-,r. i:iif.ft m it ·i:rrrrr ~ ~ ,1,f,1,.ftr1 'l<f1cfTUf d\- q-;, 1=P-lm f.t m~ .:r. Rm. 1533(3f)

'rfTft',j 14 fria+, 2006 f.'r ~ it ~ ::nfr,, ,9fi:1-JF1r1 fa,w1,,m·i 3ft7 ~~ t. 'TTl' 4 t 3fm<f ~

i1frrfr~FJ>~-f :f, P:T•:IT'~ :,ffif -:fl •'! ~ Gf.41-f,,m·i f7 zun ii at+afaa, faffs arr zorri rt mmfrrr~ i:rfirFrr '[TTf

.:ra.Fr~n f.t ,rrmfr -~t, "R 3ffe~ ~ "3"TcfITT % ,rITTcr ¥ 'l7-f1c!T'IT ffillfl' t fi'.rn: ~ 1=iTIW % 'l7-f1c!T'IT, q-;, 3iJ7
~~1=P-lm it RR2' f.'r~ I

(4) z frqaar 'TTI' 4 ~ 3fm<f ,:r:,:rr~~ f;h,~ I cfi,11 q'j ~ p:rcffl:f, 'l'.j"f7'i'f 1=iTIW t rl rfi I&\) r1 'l7-f1c!T'JT
·Jr, qr1 lP-f1,;p.f f.t ~~~ r.fil.oTT. 1533(:ll' ) ~ 14 fiat, 2006 ft feraar #~~ 3TITTcf u:if
fil~"-f:•1l'Ti, fTri i.rfi:ITRrl' rft'i P-PTT 1Tm fl', '1"Tr'.!'~Frr-;;r, ~m it >ITTI' fl:, n;ir Gt-,4lfi•m'i .f.1' cfJl-iifctcfi~
;,:.,,r-;fr7.1 ~!lmii 11' *ITTfrrr~ i:rfirFrr '[TTf#rm f.t ,rrn:-ft ,r"r, ~- m fctfrl,~Wt,~~RITT mT
jffl J:11 I

(5) qf.fR:ft i:rfirFrr "f.T~-"l'fITT n iaa 3mm+a, iif # fa=a, r sr sf@rqar # fl>m' "ITcfU T 3ciIT
'f.TrTT i,~ ('tj,flf'Jf ) ~..ffenn:r, 1986 f.'r ITTTf 19 t 3l"efr.:r 1lfrcrR 'Cf,J's"r,f~ % fi;rcl: 'l'!'en=f iflTT I

(6) mfr2ft nfa1f ear a rar a#rat 97 WJ'?.TT3IT 'n" R'l-TT +aa zu ia faii1faff2ii f;.r~r:rif•

.,,,fr,.•nm: 'tj1rm 1.fT ~ 'T'ITmfnlT 'f.~cP-IT if srrr frat=-ff ii zraara fi;m: arn:i'Rrrr1/~ J

(7)~ft i:rfqf,r ~ cfl1 f.'r 31 lTTi' rPf. f.t' ,rrr;n cTTfrf-r.~ fh:fri 'l'TT<I'nr sla arr sqrir III it
3if9a +4 fr41 4(Tr zwaj# 3o Jj.rf 'rf'f.~;f.n~ 1

(8) :1,rf1JJ~ -;;r.r~. q-;, 3ft7 maarr nPrafr iarar fr2fr ff Rt aw# 4ii ? 7mfr ffzr a fr
~-~'TT iri fr±or a +#mT, ir 9f, ~'<Pflffi I

6. Pl 4fry=an # 57iiir raa r # fa#tr var sir ·r arr zrffa 34TT, <TR irt 'efi, Pct~ Re-! 'f.'l'"

i:rP1' I
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7. s7ahmt{tr zgan arrrrr zur ma{hr 3gl1a r 1aRr 7frra If@2arn at=raa #rt mz
n 7Pataaflzrr, af #l{ zi, h ref,z sf@rrar3rau zit

qRf@erfaait sih aTnR

l
I

u.
0
11.Jz
0
""1 l.&Jz...
:nz
w
If)

0
.3
u.J
0
L:J
(/)

0
0.
0
a:
c:.

,:
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@tr rf@a araRla rrztur ah f?aria

I aria sreaigr

T ' 8204447.131"¥ 24036'46.069"3

I a 82°44'50.876" 1 24036'7.438" '.3'

! rr 82014'59.978 T 2409'45.640" 3

r ! 82°14'59.978 'I 2409'56.385" 3

#tr f@at arr#lanarw h Rf@erfaa i4€tsirh f?aria
------·

l 2aria rerigr

a1! 82044'51.175" q 24037'19.269" 3

a2 { 82045'34.613"? 24036'2.146" 3

·r3 / 82814'55.232" 2409'13.446" 3

4 [ 8201424.569" 2409'48.529" 3

3Trier-II

I rrivr ­ 37qivr ­ 7riv ­ zvia­ zri+r­ zoriar ­ zrqiur­ zuriar­
I

#.#i J:l,.:rrf"f.T;:n,:f £1 n:11" n f7 nT nH ftft ftft

1 naff 24 10 21.73 81 31 26.94 24.1727 81.52415

2 ran@ta 24 8 19.2 81 31 12 24.13867 81.52

3 r,n-Pr 24 10 10.76 81 28 8.7 24.16966 81.46908

4 ifrar 24 11 10.76 81 29 57.6 24.18632 81.49933

5 ' "lNT 24 13 8.8 81 30 7.52 24.21911 81.50209

6, Hr5IT 24 19 58.04 81 32 6.04 24.33279 81.53501

7 'la"P!li 24 31 30.47 82 33 23.11 24.52513 82.55642

8 if7 24 31 9.71 82 29 58.46 24.51936 82.49957

9 ,rt.r 24 31 55.52 82 27 32.58 24.53209 82.45905

1 0 I "fTTT1.IT 24 28 51.93 81 59 20.2 24.48109 81.98894
I

11· mrr 24 28 24.021 81 42 31.623 24.47334 81.70878
12 I "WT 24 26 9.768 81 43 51.2 24.43605 81.73089

I
I

4513 I 'T'P-TT 24 27 0.764 81 35.107 24.45021 81.75975

14 airfr aa 24 32 3.22 82 26 4.72 24.53423 82.43464

15 RfurTr 24 31 59.45 82 24 45.67 24.53318 82.41269

16 Tf"7:f-fRT 24 33 76 82 23 47.79 24.57111 82.39661

17 [1at·1is 24 17 8.207 81 26 36.579 24.28561 81.44349- - -- +------
18/mar___­ 24 20 32.169 81 32 46.16 24.34227 81.54616

.
19 . "TTf'TR 24 34 34.58 82 23 38.43 24.57627 82.39401

~- ------r ------

20 W'l7 24 33 54.549 82 22 13.857 24.56515 82.37052~-
21 arzraa 24 30 27.53 82 11 11.16 24.50765 82.18643

22 TzT laT 24 30 36.175 82 11 13.074 24.51005 82.18697
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377i2­ rriur ­ 37air ­ zvriar­ zriar­ zvia ­ rzqiur ­ ?ti+a­x. 721T4T ITH £7 mr 1 f mr TT7 fr f7£7

23 3f'l'i..rr 24 30 37.13 82 7 25.53 24.51031 82.12376

24 sitar 24 30 54.109 82 7 12.94 24.51503 82.12026

25 fa& 24 29 30.134 82 6 5.686 24.4917 82.10158

26 -q;:;q"f7 24 34 13.355 82 39 37.466 24.57038 82.66041

27 7Te1aT 24 35 33.63 82 40 41.54 24.59268 82.67821

28 aruin 24 33 20.74 82 18 40.56 24.55576 82.31127

29 a1ft 24 32 8.94 82 17 46.06 24.53582 82.29613
-~-----

30 gav 24 31 50.47 81 59 44.52 I 24.53069 81.9957
--

31 n'TTrrft 24 26 31.11 81 49 10.51 24.44198 81.81959
-

32 fir 24 20 26.36 81 34 24 24.34066 81.57333

33 gnrzr 24 19 13.35 81 31 26.38 24.32038 81.52399

34 azz 24 18 1.11 81 30 0 24.30031 81.5
------,

35 <ii 24 15 23.99 81 27 26.46 24.25666 81.45735
·-

36 a 24 13 20.61 81 21 33.17 I 24.22239 81.35921
- ---

37 n±Tr@taaI 24 13 49.21 81 21 57.7 24.23034 81.36603

38 arr& uars 24 16 26.6 81 26 9.41 24.27406 81.43595

39 psi<a 24 18 23.52 81 31 56.93 24.30653 81.53248
--

40 inf 24 29 56.85 81 49 2.2 24.49913 81.81728

41 zaaTzT 24 26 29.45 81 54 5.05 24.44151 81.9014

42 fa 24 28 54.13 81 59 21.27 24.4817 81.98924

43 247{TT7Ia 22 16.81 81 38 30.62 24.37134 81.64184

44 d7 24 18 49.81 81 30 26.65 24.31384 81.5074

45 lwT 24 19 59.58 81 32 5.22 24.33322 81.53478

46 21rt 24 23 15.47 81 41 46.2 24.38763 81.69617

47 rnarg? 82 13 52.14 24.53414 82.2311524 32 2.91

48 #a·re 24 34 31.88 82 40 1.42 24.57552 82.66706---t-- -----+- -

49 ira7 24 32 33.22 82 39 12.75 24.54256 82.65354
··- --~- --- --+---

50 a4f 24 32 28.95 82 22 14.55 I 24.54138 82.37071
+-

51 aaarruaTr 24 31 41.68 82 19 33.95 24.52824 82.3261

52 aar iazr 24 32 25.18 82 19 53.88 24.54033 82.33163

53 uiat 24 31 21.93 82 16 28.45 24.52276 82.27457

54 7427 44IT 24 30 58.11 82 12 3.69 24.51614 82.20103

55 frat+ 24 33 5.16 82 11 24.29 24.55143 82.19008

56 ·rag7 24 33 8.7 82 12 43.38 24.55242 82.21205

57 s77a± 24 31 24.44 82 8 53.57 24.52346 82.14821

58 ·1wara 24 31 13.8 82 10 26.43 24.5205 82.17401
-- - - -

59 arat 24 29 11.16 82 3 30.48 24.48643 82.05847
---

60 +rlz 24 28 37.69 82 10 18.36 24.47714 82.17177
-- - ·

61 iatr 24 28 16.32 81 59 44.91 24.4712 81.99581

62 ritzr 24 31 7.5 82 8 9.6 24.51875 82.136

63 faaa aa 24 32 58.74 82 36 13.41 24.54965 82.60373

64 ([,flTTTf 24 28 9.03 81 54 15.99 24.46918 81.90444
------
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I
3TtTTVT - I 3T>.TTVT - rqiur ­ zuria? ­ zrinr ­ zoriar ­ zorir ­

i
3727ir ­

..i r45T41 TT7 t : n ma 7 TI TT fr 1£
---·----

65, ma: 24 I 28 3.18 81 56 22.79 24.46755 81.93966

66 • au 24 36 50.23 82 39 52.54 24.61395 82.66459

67 ant 24 33 10.65 82 20 32.73 24.55296 82.34243
.

68 irat 24 33 0.17 82 17 18 24.55005 82.28833
- - - - --
69 "f""'ITT" 24 33 50.66 82 14 26.22 24.56407 82.24062

70, f7a4ca 24 33 26.73 82 13 46.51 24.55743 82.22959

71 ir 24 33 34.09 82 19 59.48 24.55947 82.33319

72. [%a.f 24 30 51.61 82 30 57.49 24.51434 82.51597
1. 24 32 6.53 82 34 51.05 24.53515 82.5808573 j72r

74 li'f':11" 24 30 15.61 81 52 40.24 24.50434 81.87784

75 zrzr 24 26 23.02 81 52 27.72 24.43973 81.87437

76 3ten3zr 24 30 59.052 82 11 42.643 24.5164 82.19518

77, 4arr1a 24 30 44.919 24 30 44.919 24.51248 24.51248
+--·------

78 \ f7inr 24 26 48.77 81 56 52.88 24.44688 81.94802
t­ - ­

79 ' 4.7a4TT 24 24 53.433 81 41 15.972 24.41484 81.68777
---+-·~--
80 1 +infra 24 27 31.846 81 55 50.29 24.45885 81.93064

81 zTi 24 19 19.401 81 32 21.389 24.32206 81.53927

82 7fa 24 29 31.02 82 9 43 24.49195 82.16194

83, Tar 24 30 5.811 82 0 25.257 24.50161 82.00702

84 az 24 29 42.563 82 1 32.218 24.49516 82.02562

85 ' a~nrara 24 25 10.955 81 45 6.631 24.41971 81.75184

86 7a1z 24 25 33.46 81 49 50.16 24.42596 81.8306

87 irrRra 24 25 37.2 81 47 42.22 24.427 81.79506
--------

88 ·wiran> 24 22 52.65 81 39 59.32 24.38129 81.66648
----- -

89 f-t;;r;:ft 24 30 35.8 82 4 53.69 24.50994 82.08158

90 /a77 24 35 27.71 82 47 34.65 24.59103 82.79296

91 Re,arazral 24 35 35.41 82 47 16.95 24.59317 82.78804

92 'lflZlTP-fr[ 24 37 32.59 82 44 33.58 24.62572 82.74266

93 aa+fr 24 19 14.29 81 34 34.27 24.32064 81.57619
- --- - - - -+----- -

94 a±Viet 24 13 47.27 81 28 31.68 24.2298 81.47547
--

95 i 'r-TT'.71 24 21 55.03 81 32 15.09 24.36529 81.53753
96 izan fan 24 29 54.27 82 5 32.32 24.49841 82.092311---
97 zra fn 24 29 54.83 82 7 25.35 24.49856 82.12371.-.
98 #77i+at 24 33 11.49 82 22 54.45 24.55319 82.381791-------r-
99 zfr 24 28 45.85 82 7 20.71 24.4794 82.12242-

100 nfra 24 11 50.6 81 19 54.02 24.19739 81.33167
'101 a±a1z 24 11 45.6 81 18 34.82 24.196 81.30967

102 z4arr 24 9 34.1 81 29 27.72 24.15947 81.49103
103 inlet 24 7 36.33 81 29 17.77 24.12676 81.48827
104 WT7ITT7T 24 12 38.18 81 21 33.64 24.21061 81.35934
105 arr 24 15 34.17 81 28 3.66 24.25949--- ¢ 81.46768
106 a5nn 24 37 9.854 82 45 47.821-- -•-- - -- - - L----.

24.6194 82.76328
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zrrigr ­ Trig ­ rqior ­ z@liar­ zuir­ zoiar ­ zrqior ­ zvti ­
;p_.:i- P.:IR<!il .fll'f £7 11:lf 11:lf -ft 11:lf n:i:r -ft-ft -ft-ft
107 i#mar=fr 24 33 58.973 82 19 39.34 24.56638 82.32759

108 ar(fray 24 33 18.24 82 37 25.65 24.55507 82.62379

109 g++r 24 31 28.72 82 28 59.9 24.52464 82.48331

110 :ftq, 24 35 36.8 82 43 2.08 24.59356 82.71724
---- -----

111 aaaaT 24 33 55.62 82 41 14.95 24.56545 82.68749

112 arr 24 33 40.84 82 14 15.62 24.56134 82.23767

113 azagT 24 30 9.65 82 3 34.68 24.50268 82.05963

114 #if 24 34 3.82 82 16 57.89 24.56773 82.28275
-

115 #raar 4aT 24 28 7.27 81 56 47.7 ]_24.46869 81.94658

116 tar a{ 24 28 4.9 81 I 57 42.08 I 24.46803 81.96169
----

117 sitar=t 24 24 35.73 81 I 42 28.91 I 24.40993 81.70803

118 iraft aaT 24 25 56.504 81 I 46 23.811 24.43236 81.77328

119 lfl1iITT 24 16 25.45 81 22 59.818 24.27374 81.38328

120 zf7aft 24 11 45.316 81 20 37.057 24.19592 81.34363

121 'l'.fl"l'l"TITT 24 29 40.488 82 3 17.583 24.49458 82.05488

122 7TTfT<ITT 24 34 15.889 82 20 9.808 24.57108 82.33606

3qrir-III

1.
2.

3.
4.
5.

6.

7.
8.

nRtf@erfilll mRzraffa- Rtn #ta{ Rt Ra1& #ra fur.­

22al frit sir f2aia 1

242#ii qr n7fad : TTr 3aR1 fizii #rafr # 1 aza ah nrfaa #r na rrr rir ii 3naa +i
siiafa nzrnsat Rt #air ft ufrf[ siaifa pfzrimar 1

q-err#a i rgozr zfeii # rear a fr iarf mm7ii #r +rwior 1

mqrfawr mar7a Ruf+ur r~?rqaaI 2006 refta r a1Rt fnraaii Rt ifeat xmi + via fit. .
#t qr 3air #mt+iar fursrkm
qzfawt ana ferfr rf@rqaar, 2006 a 2rfl T aRt fn.at#i fl #if@ea a muai ar nvir
ajhii#t gr4 3urirmuian far sr+#mu
rufarwr (+izrwr) zrf@)R74, 1986 Rt Ir 19 # zrfla a#f ft re [raraai #r +zior
nzat r #t{ arr far 1

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the 13th December.2016

S.O.4030(E).-WHEREAS. a draft notification was published in the Gazette of India. Fxtraord111ar). rn/c
notification of the Government of the India 111 the Ministry ur Fil\ irunmenl. Forest and Climate Change number S.O
1780 (E). dated 30th June.2015, inviting objections and suggestions from all persons likely to be a!Tcctcd thcn.:hy w1Lh111
the period of sixty days from date on which copies of the Gazelle containing the said notification were made available Lo

the public;
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And Whereas, no objections and suggestions received from persons and stakeholders in response to the draft
notification;

And Whereas, the Son Gharial Wildlife Sanctuary is located in Sidhi, Singrauli, Satna and Shahdol Districts of Madhya
Pradesh and it is spread over 209 kilometer of length and 200 meters width on both river banks of Son Gopad and Banas
Rn ers.

And Whereas, the Wildlife Sanctuary falls in the arid zone and supports many species of fishes, amphibians, reptiles and
birds and important aquatc fauna of the Sanctuary mnclude Gharral (Gavalis gangeticus), Mugger (Crocodylus
palustris), and turtles (Testudines sp.);

And Whereas, the major aquatic and semi aquatic vegetation found in the sanctuary includes Hydrilla, Vallisnaria.
Potamogeton, Nitella., Chara, Typha and other species;

And Whereas, it is necessary to conserve and protect the area the extent and boundaries of which is specified in
paragraph I or this notification around the Son Gharial Wildlife Sanctuary as Eco-sensitive Zone from ecological and
cnnronmcntal pumt ur view and to prohibit industries or class or industries and their operations and processes in the said
Eco-sensitive Zone:

Now Therefore, in exercise of the powers conferred by sub-section (1) read with clause (v) and clause (xiv) of sub­
section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) and sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government hereby notifies the area to an extent of one kilometer
from the boundary of the Son Gharial Wildli fc Sanctuary, in the State of Madhya Pradesh as the Son Gharial Widlife
Sanctuary Eco-sensitive zone (hereinafter referred to as the Eco-sensitive Zone) details of which arc as under, namely:.­

!. Extent and Boundaries of Eco-sensitive Zone- (I) The extent of Eco-sensitive Zone is one kilometer from the
boundary of the Son Gharial Wildlife Sanctuary. The area of Eco-sensitive Zone is 424 square kilo meters.

( ~ J The map of Eco sensitive Zone, Co-ordinates of Wildlife Sanctuary and Eco-sensitive Zone along with latitudes and
longitudes is appended as Annexure l.

n) The list of 122 villages falling within Eco-sensitive Zone along with latitudes and longitudes is appended as
:\nnexure 11.

2. Zonal Master Plan for the Eco-sensitive Zone.- ( 1) The State Government shall, for the purpose of the Eco­
sens111vc Zone prepare, a Zonal Master Plan, within a period of two years from the date of publication of this
notification in the Official Gazette, in consultation with local people and adhering to the stipulations given in this
notification.

(2 ) The said Plan shall be approved by the Competent Authority in the State Government.
(3) The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Government in such manner as
is spcc1ticd in this notification and also in consonance with the relevant Central and State laws and the guidelines issued
by the Central Government, if any.
(4) The Zonal Master Plan shall be prepared in consultation with all concerned State Departments, namely:-

(i) Environment.

tii) Forests,

(ui) Urban Development,

ti) Tourism,

(VJ Municipal,

(vi) Revenue,

(viii Agriculture

(vm) Madhya Pradesh State Pollution Control Board,

( ix) Irrigation

(XJ Public Works Department

fur integrating environmental and ecological considerations into it.
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(5) The Master Plan shall not impose any restriction on the approved existing land use, infrastructure and actvtres.
unless so specified in this notification and the Zonal Master Plan shall factor in improvement of all infrastructure and
activities to be more efficient and eco-friendly.
(6) The Zonal Master plan shall provide for restoration of denuded areas, conservation of existing water bodies.
management of catchment areas, watershed management, groundwater management, soil and moisture conservation.
needs of local community and such other aspects of the ecology and environment that need attention.
(7) The Zonal Master Plan shall demarcate all the existing worshipping places. village and urban settlements. types and
kinds of Forest, tribal areas, agricultural areas, fertile lands. green area. such as. parks and like places. horticultural areas.
orchards. lakes and other waler bodies.
(8) The Zonal Master Plan shall regulate development in Eco-sensitive Zone as to ensure Eco-friendly development for
livelihood security of local communities.
(9) The State Governments of Madhya Pradesh shall prepare separate Zonal Master Plans for area under thm
jurisdiction.

3. Measures to be taken by State Government.-The State Governments shall Lake the following measures for giving
effect to the provisions of this notification, namely:-
( I) Land use.- Forest, horticulture areas, agricultural areas, parks and open spaces earmarked for rccn.:ational purposes 111
the Eco-sensitive Zone shall not be used or converted mnto areas for commercial or industrial related development
activities:

Provided that the conversion of agricultural lands within the Eco-sensitive Zone may be permitted on the
recommendation of the Monitoring Committee, and with the prior approval of the State Government, to meet the
residential needs of local residents, and for the activities listed against serial numbers 12, 17, 23, 32 and 35 in column (2)
of the Table in paragraph 4, namely:­

(i) Eco-friendly cottages for temporary occupation of tourists. such as tents. wooden houses. etc. for cco-fr1endly
tourism activities,

(ii) Widening and strengthening of existing roads;
(iii) Small scale industries not causing pollution:
(iv) Rainwater harvesting; and
(v) Cottage industries including village etc

Provided further that no use of tribal land shall be permitted for commercial and industrial development
activities without the prior approval of the State Government and without compliance of the provisions of article 244 of
the Constitution or the law for the time being in force. including the Scheduled Tribes and other Traditional Forest
Dwellers (Recognition of Forest Rights) Ac1, 2006 (2 0f 2007):

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be corrected by
the State Government, after obtaining the views of Monitoring Committee, once in each case and the correction of said
error shall be intimated to the Central Government in the Ministry of Environment. Forest and Climate Change:

Provided also that the above correction of error shall not include change of land use in any case except as

provided under this sub-paragraph.

Provided also that there shall be no consequential reduction in green area, such as forest area and agricultural
area and efforts shall be made to reforest the unused or unproductive agricultural areas.

(2) Natural springs.-The catchment areas of all natural springs shall be identified and plans for their
conservation and rejuvenation shall be incorporated in the Zonal Master Plan and the guidelines shall he drawn up by the
State Government in such a manner as to prohibit development activates at or near these areas wheh are detrimental to

such areas.
(3) Tourism.- (a) The activity relating to tourism within the Eco-sensitive Zone shall in accordance with the

Tourism Master Plan. which shall form part of the Zonal Master Plan.

(bl The Tourism Master Plan shall be prepared by Department of Tourism. in consultation with Department of Forest and
Environment of the Madhya Pradesh State Government.

(c) The activity of tourism shall be regulated as under, namely:­
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( 1 l all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone shall be in
accordance with the guidelines issued by the Central Government in the Ministry of Environment, Forest and Climate
Change and the eco-tourism guidelines issued by National Tiger Conservation Authority, (as amended from time to time)
with emphasis on eco-tourism, cco-education and eco-development and based on carrying capacity study of the Eco­
sensitive Zone

(iii new construction of hotels and resorts shall nut be permitted within one kilometer from the boundary of the
Sanctuary except for accommodation fur temporary occupation oftounsts related to Eco-friendly tourism activities;

(iii) till the Zonal Master Plan is approved, development for tourism and expansion of existing tourism activities
shall he permitted by the concerned regulatory authorities based on the actual site specific scrutiny and recommendation
of the Monitoring Committee.

(·4) Natural heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone, such as the gene pool reserve
areas, rock formations, waterfalls, springs. gorges. groves, caves, points, walks, rides, cliffs and other natural heritages
shall he identified and preserved and plan shall be drawn up for their protection and conservation. withm six months from
the date of publication of this notification and such plan shall form part of the Zonal Master Plan.

(5) Man-made heritage sites.- Buildings, structures, artefacts. areas and precincts of historical, architectural.
aesthetic. am! cultural significance shall be indentified in the Eco-sensitive Zone and plans for their conservation shall be
prepared within six months from the date of publication of this notification and incorporated in the Zonal Master Plan.

(6 ) Noise pollution.- The Environment Department of the State Government or Madhya Pradesh State Pollution Control
Huard shall draw up guidelines and regulations fur the control of noise pullut1011 in the Eco-sensitive Zone 111 accordance
with the provisions of the Air (Prevention and Control of Pollution) Aet, [98I(I4 of 198l) and the rules made there
under.

(7) Air pollution.- The Environment Department of the State Government or Madhya Pradesh State Pollution Control
Board shall draw up guidelines am! regulations for the control or air pollution in the Eco-sensitive Zone in accordance
with the provisions of the Air (Prevention and Control of Pollution) Act, 1981 ( 14 of 1981) and the rules made there

under.

(8) Discharge of effluents.- The discharge of treated effluent in Eco-sensitive Zone shall be in accordance with the
pro\lsions or the Water (Prevention and Control of Pollution) Act, 1974 (6 0f 1974)and the rules made there under.

(9 ) Solid wastes. - Disposal of solid wastes shall be as under:­

(i) the solid waste disposal in Eco-sensitive Zone shall be carried out in accordance with the provisions of the Solid
Waste Management Rules, 2016 published by the Government of India in the Ministry of Environment, Forest
and Climate Change vide notification number S.O. 1357 (E), dated the 8" April, 2016 as amended from time to
time;

I Ii l the local authorities sh al I draw up plans for the segregation of solid wastes into biodegradable and non­
biodegradable components;

(1ii) the biodegradable material shall be recycled preferably through composting or vermiculture;

ti) the inorganic material may be disposed in an environmentally acceptable manner at site(s) identified outside the
Eco-sensitive Zone and no burning or incineration of solid wastes shall be permitted in the Eco-sensitive Zone.

( IO l Bio-medical waste.- The bio-medical waste in the Eco-sensitive Zone shall be disposed of in accordance with
the provisions of the Bio-Medical Waste Management Rules, 2016 published by the Government of India in the Ministry
o! Environment. Forest and Climate Change ide notification number G.S.R 343 (E), dated the 28" March, 2016 as
amended from time tu time. '

( 11 l Vehicular traffic. - The vehicular movement shall be regulated in a habitat friendly manner and specific provisions
111 this regard shall be incorporated in the Zonal Master Plan and till such time as the Zonal Master Plan is prepared and
approved by the competent authority in the State Government, Monitoring Committee shall monitor compliance of
vehicular movement under the relevant Acts and the rules and regulations made thereunder.
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(12) Industrial Units.-

(a) No establishment of new wood based Industries within the proposed Eco-sensitive zone shall be permtted
except the existing wood based Industries set up as per the Law.

(b) No establishment of any new Industry causing water. air. soil, noise pollution within the propuscd ho­
sensitive zone shall be permitted:

(c) No new explosive godown shall be established within the Eco-sensitive Zone.

4. List of activities prohibited or to be regulated within the Eco-sensitive Zone.- All activities mn the Eco sensatve
Zone shall be governed by the provisions of the Environment (Protection) Act, 1986 (29 of 1986) and the rules made
thereunder, and be regulated in the manner specified in the Table below, namely:­

TABLE

S.No. Activity Remarks I
(1) (2) (3) I

Prohibited Activities
ioil--

I. Commercial mining, stone quarrying and (a) All new and existing mining (mmor and
crushing units. 1111nerals ). stone quarrying and crushing units shall he

prohibited effect except for the domestic needs of bona fide
local residents including digging of earth for constructmn
or repair of houses and for manufacture of country tiles or
bricks for housing for personal consumption.
(b ) The mining operations shall strictly he in accordance
with the interim order of the Hon 'ble Supreme Court dated
the 4" August, 2006 in the matter of T.N. Godavarman
Thirumulpad Vs. Union of India in Writ Petutron (Civil)
No.202 of 1995 and order of the Hon'ble Supreme Court
dated the 21" April, 201 4 in the matter of Goa Foundatmn
Vs. Union oflndia in Writ Petition (Civil) No.4Yi of 2012.

2. Setting up of saw mills. No new or expansion of existing sa mills shall be
nermitted within the Eco-sensitive Zone. -

3. Setting up of industries causmg water or No new or expansion of polluting m<lustries 111 the Eco-
air or soil or noise pollution. sensitive Zone shall be permitted. ·-

4. Commercial use of firewood. Prohibited (except as otherwise provided) as per applicable
laws. ----- ----

5. Establishment of new mayor Prohibited (except as otherwise provided) as per applicable

hydroelectric projects and irrigation laws.
projects.

Prohibited (except as otherwise providcd) as per applicable6. Use or production of any hazardous
substances. laws. -

7. Discharge of untreated effluents and Prohibited ( except as otherwise provided l as per applicable

solid waste Ill natural water bodies or laws.

land area.
8. Undertaking activities related to tourism Prohibited (except as otherwise provided) as per applicable

like over-flying the Natonal Park Area laws.

bv aircraft, hot-air balloons.

9. New wood based industry. No establishment of new wood based industry shall be
permitted within the limits of Eco-sensitive Zone:
Provided the existing wood-based industry may continue as
per law:
Provided further that renewal of licenses of ex1sing saw
mills shall not be done on their expiry period.

10. Goat Farming . Prohibited ( except as otherwise provided) as per applicable
laws.

Regulated Activities
11. Establishment of hotels and resorts. No new commercial hotels and resorts shall be permitted
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within one kilometer of the boundary of the protected area
or up tu the boundary of the Eco-sensitive Zone whichever
Is ncurer except for accommodation for temporary
occupation of tourists related to eco-friendly tourism
activities.

Provided that, beyond one kilometer or up tu the extent
of the Eco-sensitive Zone, all new tourism activities ur
expansion of existing activities shall be in conformity with
the Tourism Master Plan.

12. Construction activities. (a) No new commercial construction of any kind shall be
permitted within one kilometer from the boundary of
protected area or up to the boundary of the Eco-sensitive
Zone whichever is nearer.

Provided that, local people shall be permitted to
undertake construction in their land for their residential use
including the activities listed 111 sub-paragraph (1) of
paragraph 3:

(b) Provided further that the construction activity related to
small scale industries not causing pollution shall be
regulated and kept at the minimum, with the prior
permission from the competent authority as per the
applicable rules and regulations, if any.

(c) Beyond one kilometer upto the extent of Eco-sensitive
Zone, construction for bone fide local needs shall be
allowed and other construction activities shall be regulated
as per the Zonal Master Plan.

Felling of trees.13.
------ ---- ------------+-------,-----,-,--------=------:------::---------1

(a) There shall be nu felling of trees on the forest or
Government or revenue or private lands without prior
permission of the Competent Authority in the State
Government;
(b) the felling of trees shall be regulated in accordance with
the provisions of the euncerned Centra l or State Act and
the rules made thereunder.
(cl 111 case of Reserve Forest and Protected Forest the
Working Plan prescriptions shall be followed.

14.

15.

16.

17.

18.

-· -

t
ILJ.

- -
20.
21.

Commcn:ial water resources including
ground water harvesting.

Erection of electrical cables and
telecommunication towers.
Fencing of existing premises of hotels
and lodges.
Widening and strengthening of existing
roads.
Movement of vehicular traffic al night.

Introduction of exotic species.
Protection of hill slopes am! river banks.
Discharge of treated effluents in natura l

(a) The extraction of surface water and ground water shall
be permitted only for bona fide agricultura l use and
domestic consumption of the occupier of the land;
(b) extraction of surface water and ground water for
industrial or commercial use including the amount that can
be extracted, shall require prior written permission from
the concerned Regulatory Authority;
(c) no sale of surface water or ground water shall be
permitted;
(d) steps shall be taken to prevent contamination or
pollut ion of water from anv source including agriculture.
(ii) Promote underground cabling

Regulated as per laws.

Shall be done with proper Environment Impact Assessment
and mitigation measures, as applicable.
Regulated for commercial purpose, under applicable laws.

Regulated as per laws.
Regulated as per laws.
Recycling of treated effluent shall be encouraged and for
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water bodies or land area. disposal of sludge or solid wastes, the existing n::gulation.,
shall be followed.

. -.

22. Commercial Sign boards and hoardings. Regulated under applicable laws.
) Small scale industries not causing Non polluting, non-hazardous. small-scale and service2.

pollution. industry. agriculture. floriculture, horticulture or agro­
based industry producing products from indigenous goods
from the Eco-sensitive Zone, and which do not cause any
adverse impact on environment shall be permitted.

24. Collection of Forest produce or Non- Regulated as per laws.
Timber Forest Produce (NTFP).

25. Air and vehicular pollution Regulated as per laws.
26. Drastic Change of Agriculture systems Regulated as per laws. -----
27. Trenching ground. No new trenching shall be established. However, existung

trenching ground will be operated subject to the conduton
that no open burning will be allowed.

28. Use of polythene bags by shopkeepers. Regulated as per laws.
29. Solid Waste management. Regulated as per laws.
30. Eco-tourism activities. Regulated as per laws.

Promoted Activity
31. Ongoing agriculture and horticulture Pcnrntted as per laws.

practices by local communities along
with dairies, dairy farming.
Rain water harvesting.

--·-
32. Shall be actively promoted.
33. Organic fanrnng. Shall be actively promoted. - -
34. Adoption of green technology for all Shall be actively promoted.

activities.
35. Cottage industries including village Shall be actively promoted.

artisans, etc.
36. Use of renewable energy sources Bio gas. solar light etc to be promoted
37. Agro forestry. Shall be actively promoted. -
38. Skill development. Shall be actively promoted.
39. Environmental awareness. Shall be actively promoted.

5. Monitoring Committee.- The Central Government hereby constitutes a Monitoring Committee. for effective
monitoring of the Eco-sensitive Zone, which shall comprise of the following, namely:­

(i) Divisional Commissioncr, Rewa

(ii) One representative ofNon Governmental Organization

working in the field of environment to be nominated

by the Government of Madhya Pradesh for a term

of three years in each case

(iii) one expert in the area of ecology and environment

to be nominated by the Government ofMadhya Pradesh

for a term of three years in each case

(iv) District Collector, Sidhi

(v) District Collector, Singrauli

(vi) District Collector, Satna

(vii) District Collector, Shahdol

(viii) Superintending Engineer, Public Works

Department, Singrauli

(1) Superintending Engineer, Public

Health Engineering. Singrauli

Chairman

Member

Member

Member

Member

Member

Member

Member

Member
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(x) CEO of District Panchayat Smngrauli

txi) Representative of the Town and

( ·ountry Planning Department

(xii) Representative of Madhya Pradesh

Pollutron Control Board

(xiv) Member of State Bio Diversity Board

(x Feld Director, Sanyay Tiger Reserve, Sidhi

Member

Member

Member

Member

Member-Secretary

Terms of Reference.­

( I) The Monitoring Committee shall monitor the compliance of the provisions of this notification.

(2) The tenure of the Committee shall be three years.

(3) The activities that are covered in the Schedule to the notification of the Government of India in the erstwhile
Ministry of Environment and Forest number S.O. 1533 (E), dated the 14" September, 2006, and arc falling in
the Eco-sensitive Zone. except for the prohibited activities as specified in the Table under paragraph 4 thereof,
shall be scrutinized by the Monitoring Committee based on the actual site-specific conditions and referred to
the Central GoYernment in the Ministry of Environment, Forest and Climate Change for prior environmental

clearances under the provisions of the said notification.

(4) The activities that arc not covered in the Schedule to the notification of the Government of India in the
erstwhile Ministry of Environment and Forest number S.O. 1533 (E), dated the 14 September, 2006 and are
falling in the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph
4 thereat: shall be scrutinised by the Monitoring Committee based on the actual site-specific conditions and

referred to the concerned Regulatory Authorities.

(5) The Member-Secretary of the Monitoring Committee or the concerned Collector(s) or the concerned park
Deputy Conservator of Forest shall be competent to tile complaints under section 19 of the Environment
( Protection) Act, I 986 against any person who contravenes the provisions of this notification.

(6) The Monitoring Committee may invite representatives or experts from concerned Departments, representatives
from industry associations or concerned stakeholders to assist in its deliberations depending on the
requirements on issue to issue basis.

(7) The Monitoring Committee shall submit the annual action taken report of its activities as on 31 ' 1 March of
every year by 30" June of that year to the Chief Wildlife Warden of the State as per pro- forma appended at
Annexure III.

(8) The Centra l Government in the Ministry of Environment, Forest and Climate Change may give such
directions, as it deems fit, to the Monitoring Committee for effective discharge of its functions.

6. The Centra l Government and State Government may specify additional measures, if any, for givinu effect to
provisions of this notification. e

7. The provisions of this notification shall be subject to the orders, if any, passed, or to be passed, by the Hon'ble
Supreme ( ·ourt of India or the High Court or National Green Tribunal.
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Annexure I

Map of the Eco-sensitive Zone
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Coordinates of Son Ghariyal Wildlife Sanctuary

Longitude Latitude

A 82" 44'47.131"E 24" 36'46.069"N

·-- -- --~-
82 44'50.876"E

·-

B 24" 36'7.438"N

C 81" 14'59.978"E 24" 9'45.640"N

D 81" 14'59.978"E 24" 9'56.385"N

--- . - ---

Coordinates of Eco Sensitive Zone of Son Ghariyal Wildlife Sanctuary

Longitude Latitude

A1 82" 44'51.175"E 24" 37'19.269"N

I------- 82" 45'34.613"E 24 36'2.146"NB1

C1 81° 14'55.232"E 24" 9'13.446"N

01 81" 14'24.569"E 24" 9'48.529"N

--

Annexure II

List of villages with Co-ordinates falling within the Eco-sensitive zone

S.N. Name of Place Late_D Latc_M Latc_S Long_D Long_M Long_S Late_DD Long_DD

I Parsi Ii 24 IO 21.73 81 31 26.94 24.1727 81.52415
-- -- 24.13867 81.522 Chamaradol 24 8 19.2 81 31 12

--
3 Khari 24 10 10.76 81 28 8.7 24.16966 81.46908

4 Naudhiya 24 11 10.76 81 29 57.6 24.18632 81.49933

5 Ghoghi 24 13 8.8 81 30 7.52 24.21911 81.50209

6 Sajaha 24 19 58.04 81 32 6.04 24.33279 81.53501
- ------·

7 Khatai 24 31 30.47 82 33 23.11 24.52513 82.55642
8 Gangi 24 31 9.71 82 29 58.46 24.51936 82.49957
9 Khaira 24 31 55.52 82 27 32.58 24.53209 82.45905

­ ---
10 Tariha 24 28 51.93 81 59 20.2 24.48109 81.98894

-
II Sarra 24 28 24.021 81 42 31.623 24.47334 81.70878
12 Duara 24 26 9.768 81 43 51.2 24.43605 81.73089
13 Pawa 24 27 0.764 81 45 35.107 24.45021 81.75975
I4 Dharauli Khurtl 24 32 3.22 82 26 4.72 24.53423 82.43464

----
I5 Lil hara 24 31 59.45 82 24 45.67 24.53318 82.41269

- ------ --·
16 l'arsauna 24 33 76 82 23 47.79 24.57111 82.39661
17 Shikarganj 24 17 8.207 81 26 36.579 24.28561 81.44349
I8 Jhala 24 20 32.169 81 '') 46.16 24.34227 81.54616­
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S.N. Name of Place Late_D Late_M Late_S Long_D Long_M Long_S Late_DD Long_DD

19 Rajghat 24 34 34.58 82 23 38.43 24.57627 82.39401

20 Khairpur 24 33 54.549 82 22 13.857 24.56515 82.37052

21 Kunjhun Khurd 24 30 27.53 82 11 11.16 24.50765 82.18643

22 Kunjhun Kala 24 30 36.175 82 11 13.074 24.51005 82.18697

23 Atraila 24 30 37.13 82 7 25.53 24.51031 82.12376

Jokaha
·-

24 24 30 54.109 82 7 12.94 24.51503 82.12026

25 Tilai 24 29 30.134 82 6 5.686 24.4917 82.10158

26 Panwar 24 34 13.355 82 39 37.466 24.57038 82.66041

27 Gadhawa 24 35 33.63 82 40 41.54 24.59268 82.67821

28 Baghor
---- -· ·-

24 33 20.74 82 18 40.56 24.55576 82.31127

29 Madariya
---- - - -- --

24 32 8.94 82 17 46.06 24.53582 82.29613

30 Kubari 24 31 50.47 8I 59 44.52 24.53069 81.9957

31 Bhitari 24 26 31.11 81 49 10.51 24.44198 81.8I959

32 Dithaura 24 20 26.36 81 34 24 24.34066 81.57333

33 Ghughata 24 19 13.35 81 31 26.38 24.32038 81.52399

34 Chandrch 24 18 I.I I 81 30 0 24.30031 81.5

35 Durgapur 24 15 23.99 81 27 26.46 24.25666 81.,45735

36 Kuan 24 13 20.61 81 21 33.17 24.22239 81.35921

37 Majhatolwa 24 13 49.21 81 21 57.7 24.23034 81.36603

38 Baghard Dhabaiya 24 I6
­

26.6 8l 26 9.41 24.27406 81,43595

39 Gujred 24 18 23.52 81 31 56.93 24.30653 81.53248

40 Chandaini 24 29 56.85 81 49 ., ., 24.49913 81.81728

41 Dcoghata 24 26 29.45 81 54 5.05 24.44151 81.9014

42 Tariha
-

24 28 54.13 81 59 21.27 24.4817 8I 9892.1
··- ··

43 Hanumangarh 24 )3 16.81 8 I 38 30.62 24.37134 81.6-4I8-4

44 Khairi 24 18 49.81 81 30 26.65 24.31384 81.5074

45 Sajaha 24 19 59.58 81
,., 5.22 24.33322 81.534783.-.

46 Akauri 24 23 15.47 81 41 46.2 24.38763 81.69617

47 Nakjharkhurd 24 32 2.91 82 13 52.14 24.53414 82.23115

48 Kckrai 24 34 31.88 82 40 1.42 24.57552 82.66706

49 Ghoghara 24 3 ) 82 39 12.75 24.54256 82.65354
2.- .) .) ___

50 Bardi 24 32 28.95 82 22 14.55 24.54138 82.37071

51 Lauar Paipkhar 24 31 41.68 82 19 33.95 24.52824 82.3261

52 Lauar Nankar 24 32 25.18 82 19 53.88 24.54033 82.33163

53 Khuteli 24 31 21.93 82 16 28.45 24.52276 82.27457

54 Nakjhar kalan 24 30 58.11 82 12 3.69 24.51614 82.20103
1----.

55 Lilwar 24 33 5.16 82 11 24.29 24.55143 82.19008

56 Rampur 24 33 8.7 82 12 43.38 24.55242 82.21205

57 Amadei 24 31 24.44 82 8 53.57 24.52346 82.14821

58 Ramnagar Khurd 24 31 13.8 82 10 26.43 24.5205 82.17401

59 Baliyar 24 29 11.16 82 3 30.48 24.48643 82.05847

60 Ramdih 24 28 37.69 82 10 18.36 24.47714 82.17177

61 Khctauhi 24 28 16.32 81 59 44.91 24.4712 81.99581

62 Chamrauha 24 31 7.5 82 8 9.6 24.51875 82.136
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S.N. ame of Place Late_D Late M Late_S Lung_D Lung_M Lung_S Late DD Long_DD

63 Chhitawalkhurd 24 32 58.74 82 36 13.41 24.54965 82.60373

4 Patpara 24 28 9.03 81 54 15.99 24.46918 81.90444
----- 22.79 24.46755 81.9396665 Salaiya 24 28 3.18 81 56

6 Tamai 24 36 50.23 82 39 52.54 24.61395 82.66459

67 Kajartlah 24 33 10.65 82 20 32.73 24.55296 82.34243

68 Dhobauhi 24 33 0.17 82 17 18 24.55005 82.28833

(9 Suttiha 24 33 50.66 82 14 26.22 24.56407 82.24062
- - -- - ---- ---·-- -

70 Sihawal 24 33 26.73 82 13 46.51 24.55743 82.22959

71 Dhcku 24 33 34.09 82 19 59.48 24.55947 82.33319

72 Chikni 24 30 51.61 82 30 57.49 24.51434 82.51597

73 Rehada 24 32 6.53 82 34 51.05 24.53515 82.58085

74 llatwa 24 30 15.61 81 52 40.24 24.50434 81.87784
-------
75 Demha 24 26 23.02 81 52 27.72 24.43973 81.87437

76 Rojhauha 24 30 59.052 82 11 42.643 24.5164 82.19518

77 Kukaraon 24 30 44.919 24 30 44.919 24.51248 24.51248

78 Pinrohar 24 26 48.77 81 56 52.88 24.44688 81.94802
~-

79 Koldaha 24 24 53.433 81 41 15.972 24.41484 81.68777

80 Mohaniya 24 27 31.846 81 55 50.29 24.45885 81.93064

8 I Jhagari 24 19 19.401 81 32 21.389 24.32206 81.53927

82 Umariya 24 29 31.02 82 9 43 24.49195 82.16194
--

83 Dawa 24 30 5.811 82 0 25.257 24.50161 82.00702
----- 42.563 I 32.218 24.49516 82.025628-4 Bahcra 24 29 81t ae

85 Barigawan 24 25 10.955 81 45 6.631 24.41971 81.75184
- 50.16 24.42596 81.83068 Kurrwah 24 25 33.46 81 49

87 Bhclki Khurtl 24 25 37.2 81 47 42.22 24.427 81.79506
I---- -- --~

88 Rholgarh 24 22 52.65 81 39 59.32 24.38129 81.66648

89 Titali 24 30 35.8 82 4 53.69 24.50994 82.08158

90 Thatara 24 35 27.71 82 47 34.65 24.59103 82.79296

91 Chhiwalhawa 24 35 35.41 82 47 16.95 24.59317 82.78804
-
97 Godgawan 24 37 32.59 82 44 33.58 24.62572 82.74266

~-

9-, Kankati 24 19 14.29 81 34 34.27 24.32064 81.576193

9.4 Bairihai 24 13 47.27 81 28 31.68 24.2298 81.47547
95 Patchra 24 21 55.03 81 32 15.09 24.36529 81.53753
96 Schu<la Viran 24 29 54.27 82 5 32.32 24.49841 82.09231
97 Duraon Viran 24 29 54.83 82 7 25.35 24.49856 82.12371
98 Sarseda 24 33 11.49 82 22 54.45 24.55319 82.38179

---~---1-----
l)t) Dadhiya 24 28 45.85 8., 7 20.71 24.4794 82.12242f a

1110 Sari ya 24 11 50.6 81 19 54.02 24.19739 81.33167
_L_ ____ - - - -- - -

IOI Kaithaha 24 11 45.6 81 18 34.82 24.196 81.30967
102 Hathwar 24 9 34.1 81 29 27.72 24.15947 81.49103
103 Boddiha 24 7 36.33 81 29 17.77 24.12676 81.48827
104 Paipkhara 24 12 38.18 81 21 33.64 24.21061 81.35934--~

I ~~~ Barhai 24 15 34.17 81 28 3.66 24.25949 81.46768---
lU6 Bayriya 24 37 9.854 82 45 47.821 24.6194 82.76328



[ TIT II--rs 3(ii)] +,Td 41 LG,3 : 3TI,TUI 25

S.N. Name of Place Late_D Late_M Late_S
­

Long_D Long_M Long__S Late_DD Long_DD
107 Kcsauli 24 33 58.973 82 19 39.34 24.56638 82.32759
108 Tarakhiya 24 33 18.24 82 37 25.65 24.55507 82.62379
109 Fulkesh 24 3 I 28.72 82 28 59.9 24.52464 82.48331
110 Deeghar 24 35 36.8 82 43 2.08 24.59356 82.71724
111 Badgada 24 33 55.62 82 41 14.95 24.56545 82.68749
112 Damgadi 24 33 40.84 82 14 15.62 24.56134 8.2.23767

113 Khadbada 24 30 9.65 82 3 34.68 24.50268 82.05963

114 Kesauli 24 34 3.82 82 16 57.89 24.56773 82.28275

115 Kotdar Kala 24 28 7.27 81 56 47.7 24.46869 81.94658

I 16 Kotdar Khurd 24 28 4.9 81 57 42.08 24.46803 81.96169

Kathautaha
--~~-

I 17 24 24 35.73 81 42 28.91 24.40993 81.70803

118 Bhelaki kala 24 25 56.504 81 46 23.811 24.43236 81,77328

119 Garhara 24 16 25.45 8I )) 59.818 24.27374 81,38328--
120 Hariari 24 11 45.316 81 20 37.057 24.19592 81.34363

, ---~
121 Marsarha 24 29 40.488 82 .» 17.583 24.49458 82.05488

122 Rajabar 24 34 15.889 82 20 9.808 24.57108 82.33606

Annexure I II

Proforma of Action Taken Report: - Eco-sensitive Zone Monitoring Committee.­
I. Number and date of meetings.
2. Minutes of the meetings: mention main noteworthy points. Attach minutes of the meeting as separate A\nnexure.
3. Status of preparation ofZonal Master Plan including Tourism Master Plan
4. Summary of cases dealt for rectification of error apparent on face of land record (Eco-sensitive Zone wise).

Details may be attached as Annexure.
5. Summary of cases scrutinised for activities covered under the Environment Impm:t Assessment Nu11'ka11on.

2006.
Details may be attached as separate Anncxure.

6. Summary of cases scrutinised for activities not covered under the Environment Impact Assessment Notification.
2006.
Details may be attached as separate Annexure.

7. Summary of complaints I edged under section 19 of the Environment

(Protection) Act, 1986.

8. Any other matter of importance.

[F.No.25/62/2015-ES7-RE]

Dr. T. CHANDINI . Scienst ·G'
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IN THE SUPREME COURT OF INDIA
CIVIL ORIGINAL JURISDICTION

I.A. NOS. 131377, 147102, 195467, 195468,
205092 OF 2022,

I.A. NOS. 162283 AND 162284 OF 2022
IN

I.A. D. NO. 125746 OF 2022

WITH

I.A.NOS. 118604, 118606, 119400, 119401, 119404,
137132, 137138, 137140 AND 137143 OF 2022

I.A. NOS. 5764, 6804 AND 10911 OF 2023

IN THE MATTER OF:

WRIT PETITION {CIVIL) NO. 202 0F 1995

IN RE: T.N. GODAVARMAN THIRUMULPAD
...PETITIONER(S)

VERSUS
UNION OF INDIAAND OTHERS

JUDGMENT

B.R. GAVAI, J.

I.A. NO. 131377 0F 2022:

...RESPONDENT(S)

The present I .A. is filed by the Union of India praying for

modification/clarification of the order passed by this Court

1



dated 3 June 2022' in I.A. No. 1000 of 2003 in WP(C) No.

202 of 1995.

2. The applicant specifically seeks modification of the

directions contained in paragraphs 56.1 and 56.5 of the order

dated 3' June 2022 (supra). The said paragraphs are

reproduced hereinbelow:

"56.1. Each protected forest, that is, national
park or wildlife sanctuary must have an ESZ of
minimum one kilometre measured from the
demarcated boundary of such protected forest
in which the activities proscribed and
prescribed in the Guidelines of 9-2-2011 shall
be strictly adhered lo. For Jamua Ramgarh
Wildlife Sanctuary, it shall be 500 m so far as
subsisting activities are concerned.

56.5. In the event any activity is already being
undertaken within the one kilometre or
extended buffer zone (ESZ). as the case may
be, of any wildlife sanctuary or national park
which does not come within the ambit of
prohibited activities as per the 9-2-2011
Guidelines, such activities may continue with
permission of the Principal Chief Conservator
of Forests of each State or Union Territory and
the person responsible for such activities in
such a situation shall obtain necessary
permission within a period of six months.
Such permission shall be given once the
Principal Chief Conservator of Forests is
satisfied that the activities concerned do not
come within the prohibited list and were

1 (2022) 10 SCC 544
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continuing prior to passing of this order in a
legitimate manner. No new permanent
structure shall be permitted to come up for
whatsoever purpose within the ESZ."

3. The clarification/modification of paragraph 56. 1 of the

order dated 3" June 2022 (supra) is sought to the extent that

the Eco-Sensitive Zones (for short, "ESZs") which have

already been notified (final and draft) by the Ministry of

Environment Forests and Climate Change (for short, "MoEF &

CC") or the proposals for which have been received in the

Ministry be exempted from the directions therein. The

applicant also sought modification to the extent that

paragraph 56.1 of the order dated 3" June 2022 (supra) may

not be made applicable where National Parks and Wildlife

Sanctuaries are located along inter-State boundaries and/or

common boundaries. Modification/ clarification of the

directions in paragraph 56.5 of the order dated 3" June 2022

(supra) in its entirety is additionally sought.

4. We have heard Ms. Aishwarya Bhati, learned Additional

Solicitor General (for short, "ASG") appearing on behalf of the

applicant, Shri K. Parameshwar, learned amicus curiae as

3



well as Senior Counsel appearing on behalf of various State

Governments.

5. It is submitted that the Government of India has already

issued Guidelines on 9"" February 2011 (hereinafter referred

to as the "said Guidelines") for declaration of ESZs around

National Parks and Wildlife Sanctuaries. The said Guidelines

were framed after consulting the National Board for Wildlife

(hereinafter referred to as "NBWL'), and all the State and

Union Territory Governments. The said Guidelines provide a

detailed procedure for submitting a proposal for declaration of

the areas around National Parks and Wildlife Sanctuaries as

ESZs. It is further submitted that the said Guidelines itself

contain various activities which have been categorized as

prohibited, regulated and permitted.

6. It is further submitted that the direction as contained in

paragraph 56.5 of the order dated 3" June 2022 (supra) is

likely to cause great hardship to the citizens residing in the

ESZs. It is further submitted that the said directions provide

that if any activity is already being undertaken within one

kilornetre or extended buffer zone (ESZ), and which does not

4



come within the ambit of prohibited activities as per the said

Guidelines, such activities may continue with the permission

of the Principal Chief Conservator of Forests (for short.

"PCCF") of each State or Union Territory and the person

responsible for such activities in such a situation shall obtain

necessary permission within a period of six months. The said

Guidelines further provide that such permission shall be

given once the PCCF is satisfied that the activities concerned

do not come within the prohibited list and were continuing

prior to passing of this Court's order dated 3" June 2022

(supra) in a legitimate manner. It is further submitted that

the direction that no new permanent structure shall be

permitted to come up for whatsoever purpose within the

ESZs would also cause great hardship.

7. It is further submitted that insofar as the direction in

paragraph 56.1 of the order dated 3"° June 2022 (supra) is

concerned, it mandates that each protected forest, that is,

National Park or Wildlife Sanctuary, must have an ESZ of

minimum one kilometre measured from the demarcated

boundary of such protected forest in which the activities

5



proscribed and prescribed in the said Guidelines shall be

strictly adhered to. Insofar as Jamua Ramgarh Wildlife

Sanctuary is concerned, it is directed that the ESZ shall be

500 meters so far as subsisting activities are concerned.

8. The learned ASG, amicus curiae and Senior Counsel

appearing on behalf of various States submitted that in

respect of various National Parks and Wildlife Sanctuaries,

already final notifications had been issued, prescribing the

boundaries for the ESZs. In some cases, the draft

notifications are pending and in some other cases, the

proposals for issuance of draft and final notifications are

pending with the Government of India.

9. It is submitted that there cannot be a uniform boundary

for all the National Parks and Wildlife Sanctuaries. It is

further submitted that there cannot also be a uniform

boundary for a particular National Park or Wildlife Sanctuary.

At times, it may be longer on one side and shorter on the

other side depending on various circumstances.

10. It is submitted that the rights of the citizens who are

residing in the Protected Areas are settled under the

6



provisions of Sections 18 to 25A of the Wild Life (Protection)

Act, 1972 (hereinafter referred to as "1972 Act") whereas

there is no settlement of rights of citizens residing in ESZs.

The citizens therein continue to reside and are also

continuing with their daily avocation like farming etc. It is

submitted that various developmental activities like

construction of schools, dispensaries, anganwadis, public

health centres etc. are required to be undertaken in such

areas. Not only that, but if the direction not to make any

construction is continued, the persons residing therein would

not be in a position to construct or reconstruct houses on

their own land. It is submitted that the procedure prescribed

for obtaining the permission of the PCCF is very tedious. If

such a direction is issued, the PCCF would be left with no

other work but to consider the applications for continuation

of such activities.

11. It is further submitted that though this Court has

observed in paragraph 54 of the order dated 3" June 2022

(supra) that the said Guidelines are reasonable, it has

7



nevertheless issued directions which are in conflict with the

said Guidelines.

12. It is further contended that the issue in I.A. No. 1000 of

2003 was restricted to prohibition of mining activities in and

around Jamua Ramgarh Wildlife Sanctuary and prescribing

ESZs for the said Wildlife Sanctuary only. As such, various

State Governments did not have an opportunity to address

this Court.

13. Having considered the rival submissions, we find it

appropriate to refer to various orders passed by this Court on

the issue of ESZs/Buffer Zones.

14. The first of such orders was passed by this Court on

16"" September 2005. It will be relevant to refer to paragraph

13 of the said order, which reads thus:

"13. We have perused the affidavit dated 14-9­
2005 filed by Mr Anurag Bajpai on behalf of
MoEF and the statement showing the grant of
temporary working permit in the last two years
i.e. from 1-1-2003 to 31-12-2004 in the
national parks, sanctuaries and forest area.
This is despite the order passed by this Court
restraining the mining activities in these areas.
Learned amicus curiae submits that the
inspection of the government record shows a

2(2006) 5 SCC 25

8



@%
dismal picture and he would shortly le an
application for taking appropriate action
against the persons concerned. Pending filing
of the said application and further orders, we
again reiterate that without compliance with
the environmental laws, in particular the
permission under the Forest (Conservation)
Act, 1980, no temporary working permission or
temporary permit or any other permission by
whatever name called shall be granted for
mining activities in the aforesaid areas. We
further direct that no mining activity
would continue under any temporary
working permit or permission which may
have been granted. It appears from the
chart filed with the affidavit of Mr Anurag
Bajpai that no temporary working
permission is in operation as of today. If it
is otherwise, an affidavit to that effect
shall be filed within two weeks giving the
particulars of such permission."

[emphasis supplied]

15. It can thus clearly be seen that this Court directed that

no mining activity would be permitted to continue under any

temporary working permit or permission which may have

been granted.

16. It will further be relevant to refer paragraph 15 of the

said order, which reads thus:

"15. MOEF is directed to place on record within
three weeks its viewpoint on the question of
area of buffer zone and other related matters
such as should it be universal or place specific.

9



This should be done after also obtaining the
viewpoint of the National Board of Wildlife."

17. It can thus be seen from the said paragraph that this

Court directed MoEF to place on record within three weeks

its viewpoint on the question of area of buffer zone and other

related matters such as should it be universal or place

specific. The Court further directed that this should be done

after obtaining the viewpoint of the NBWL.

18. The second of such orders is passed on 4"" August

200fr1• The said order basically pertains to banning the

mining activities in the National Parks, Sanctuaries and

forest. areas. The Court. laid down various pre-conditions

wherein temporary working permits could be granted.

19. The next order is passed on 4"" December 2006". In the

said order, the Court. expressed its anguish towards the

various State Governments for not responding to the letter

issued by MoEF dated 27" May 2005 requiring them to

initiate measures for identification of suitable areas and

submit detailed proposals at the earliest. It will be relevant

3(2010) 13 sec 740
4 (2011) 15 sec 791
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to refer to paragraphs 3 and 4 of the said order, which read

thus:

3. The order earlier passed on 30-1-2006
[Goa Foundation v. Union of India, (201 1) 15
sec 793] refers to the decision which was
taken on 21-1-2002 to notify the areas within
10 km of the boundaries of national parks and
sanctuaries as eco-sensitive areas. The Letter
dated 27-5-2005 is a departure from the
decision of 21-1-2002. For the present, in this
case, we are not considering the correctness of
this departure. That is being examined in
another case separately. Be that as it may, it is
evident that the States/Union Territories have
not given the importance that is required to be
given to most of the laws to protect
environment made after Rio Declaration, 1992.

4. The Ministry is directed to give a final
opportunity to all States/Union Territories lo
respond to its Letter dated 27-5-2005. The
State of Goa also is permitted to give
appropriate proposal in addition to what is
said to have already been sent to the Central
Government. The communication sent to the
States/Union Territories shall make it clear
that if the proposals are not sent even now
within a period of four weeks of receipt of the
communication from the Ministry, this Court
may have to consider passing orders for
implementation of the decision that was taken
on 21-1-2002, namely, notification of the areas
within 10 km of the boundaries of the
sanctuaries and national parks as eco­
sensitive areas with a view to conserve the
forest. wildlife and environment. and having
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regard to the precautionary principles. If the
States/Union Territories now fail to respond,
they would do so at their own risk and peril."

20. It can be seen that this Court refers to its earlier order

dated 30'11 January 2006 wherein a reference is made to the

decision dated 21 January 2002 to notify the areas within

IO kilometres of the boundaries of National Parks and

Sanctuaries as ESZs. Though the order records that the

letter dated 27" May 2005 is a departure from the decision

taken on 21 January 2002, the Court observes that, in the

said case, the Court was not considering the correctness of

the said departure. The Court therefore directed the Ministry

to give a final opportunity to all States/Union Territories to

respond to its Letter dated 27"" May 2005. The said order

states that the communication should mention that if the

proposals were not sent within a period of four weeks from

the receipt of the communication from the Ministry, this

Court may have to consider passing orders for

implementation of the decision that was taken on 21

January 2002, i.e., notification of the areas within 10
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kilometres of the boundaries of the sanctuaries and National

Parks as ESZs.

21. The next order of this Court is dated 21 April 2014 in

the case of Goa Foundation v. Union of India and Others°.

It will be relevant to refer to the following observations of this

Court in the said order:

"49.......The result is that the order passed by
this Court saying that there will be no mining
activity within one kilometre safety zone
around national park or wildlife sanctuary has
to be enforced and there can be no mining
activities within this area of one kilometre
from the boundaries of national parks and
wildlife sanctuaries in the State of Goa."

22. The Court has clarified that there shall be no mining

activity within one kilometre of the safety zone around

National Park or Wildlife Sanctuary and that this has to be

enforced. It is also reiterated that there can be no mining

activities within this area of one kilometre from the

boundaries of National Parks and Wildlife Sanctuaries in the

State of Goa.

23. The Court thereafter refers to the earlier order dated 4""

December 2006 (supra) in the said case and observed thus:

5(2014) 6 SCC 590
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"50. .. ..... .It will be clear from the order dated
4-12-2006 [Goa Foundation v. Union of India,
(2011) 15 SCC 791] of this Court that this
Court has not passed any orders for
implementation of the decision taken on 21-1­
2002 to notify areas within 10 km of the
boundaries of national parks or wildlife
sanctuaries as eco-sensitive areas with a view
to conserve the forest, wildlife and
environment. By the order dated 4-12-2006
[ Goa Foundation v. Union of India, (2011) 15
SCC 791] of this Court, however, the Ministry
of Environment and Forests, Government of
India, was directed to give a final opportunity
to all States/Union Territories to respond to
the proposal and also to refer to the Standing
Committee of the National Board for Wildlife
the cases in which environment clearance has
already been granted in respect of activities
within the 10 km zone from the boundaries of
the wildlife sanctuaries and national parks.
There is, therefore, no direction, interim or
final, of this Court prohibiting mining activities
within 10 km of the boundaries of national
parks or wildlife sanctuaries."

24. It could thus be seen that the Court has specifically

observed that this Court had not passed any orders for

implementation of the decision taken on 21 January 2002

to notify areas within 10 kilometres of the boundaries of

National Parks or Wildlife Sanctuaries as ESZs with a view to

conserve the forest, wildlife and environment. The Court

therefore clarified that there is no direction, interim or final,
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prohibiting mining activities within 10 kilometres of the

boundaries of National Parks or Wildlife Sanctuaries.

25. It will be relevant to refer to paragraphs 87 .3 and 88.1

of the said order, which read thus:

"87.3. Until the order dated 4-8-2006 [TN.
Godavarman Thirumulpad v. Union of India,
(2010) 13 SCC 740] of this Court is modified
by this Court in IA No. 1000 in T.N.
Godavarman Thirumulpad v. Union of India,
there can be no mining activities within one
kilometre from the boundaries of national
parks and sanctuaries in Goa.

88. 1. MoEF will issue the notification of eco­
sensitive zones around the national park and
wildlife sanctuaries of Goa after following the
procedure discussed in this judgment within a
period of six manths from today."

26. It can thus be seen that this Court has held that until

the order dated 4" August 2006 (supra) is modified by this

Court in IA No. 1000 of 2003 in the case of T.N.

Godavarman Thirumulpad v. Union of India, there can be

no mining activities within one kilometre from the

boundaries of National Parks and Sanctuaries in Goa. The

Court further directed MoEF to issue the notification of ESZs

around the National Park and Wildlife Sanctuaries of Goa

after following the procedure discussed in the said judgment.
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The same was directed to be done within a period of six

months from the date of the said order.

27. The next relevant order would be dated 11" December

2018. IL will be relevant to refer lo the following part of the

said order:

"The learned ASG has informed us that
there are 104 National Parks and 558 Wildlife
Sanctuaries making a total of 662 National
Parks and Wildlife Sanctuaries in the country.

The proposals for declaring areas around
these National Parks and Wildlife Sanctuaries
as Eco Sensitive Zone have been received from
State Governments / UT Administrations for
641 National Parks and Wildlife Sanctuaries.
No proposals have been received in respect of
21 National Parks and Wildlife Sanctuaries.

The proposals have been accepted and
Notification has been issued in respect of 289
National Parks and Wildlife Sanctuaries as on
26.11.2018 and draft Notification has been
prepared in respect of 206 National Parks and
Wildlife Sanctuaries.

The declaration with regard to Eco
Sensitive Zone is under process with the
Ministry of Environment, Forests and Climate
Change (MoEF) as well as with the State
Governments in respect of 4 146 National
Parks and Wildlife Sanctuaries.

We expect the Ministry of Environment,
Forests and Climate Change to actively pursue
the preparation of the draft Notification and to
issue a final Notification at the earliest.
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The proposals for 21 National Parks and
Wildlife Sanctuaries in respect of which
proposals have not yet been received by the
MOEF are as follows:­

It is submitted by the learned Amicus
that this issue has been pending since
sometime in December, 2006. 12 years have
gone-by but no effective steps have been taken
by the State Governments in respect of the
National Parks and Wildlife Sanctuaries
mentioned above.

Under the circumstances, we direct that
an area of 10 Kms around these 21 National
Parks and Wildlife Sanctuaries be declared as
Eco Sensitive Zone by the MoEF. The
declaration be made by the MoEF at the
earliest.

Liberty is granted to the State
Governments to move an application for
modification of this order along with proposal
only two weeks after submission of the
proposals to the MoEF."

28. It can be seen that this Court has recorded the

submissions of the learned ASG that there were 104 National

Parks and 558 Wildlife Sanctuaries making a total of 662

National Parks and Wildlife Sanctuaries in the country. It

was further recorded that the proposals for declaring areas

around these National Parks and Wildlife Sanctuaries as

ESZs had been received from the State Governments/Union
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Territories. It can further be seen that no proposals have

been received in respect of 21 National Parks and Wildlife

Sanctuaries. It further recorded that the proposals had been

accepted and notification had been issued in respect of 289

National Parks and Wildlife Sanctuaries as on 26"" November

2018 and draft notification had been prepared in respect of

206 National Parks and Wildlife Sanctuaries. The Court

therefore expected the MoEF & CC to actively pursue the

preparation of the draft Notification and to issue a final

Notification at the earliest. The Court then recorded 21

National Parks and Wildlife Sanctuaries in respect of which

proposals have not yet been received by the MoEF & CC

alongside its anguish that though 12 years had been passed,

no effective steps have been taken by the State Governments

in respect of the National Parks and Wildlife Sanctuaries

named in the said order. Therefore, the Court directed that

an area of 10 kilometres around these 21 National Parks and

Wildlife Sanctuaries be declared as ESZs by the MoEF & CC.

Liberty was granted to the State Governments to move an

application for modification of the said order. However, it
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further directed that the application should be along with the

proposal for declaration of ESZs.

29. It is to be noted that the learned Judges of this Court.

in the case of Goa Foundation6
, had directed that the MoEF'

& CC shall follow the procedure and issue notification of

ESZs under Rule 5 of the Environment (Protection) Rules,

1986 (hereinafter referred to as "1986 Rules"). The relevant

provisions of the 1986 Rules are reproduced hereinbelow:

"5. Prohibition and restriction on the
location of industries and the carrying on
of processes and operations in different
areas.-(1) The Central Government may take
into consideration the following factors while
prohibiting or restricting the location of
industries and carrying on of processes and
operations in different areas:

() Standards for quality of
environment in its various aspects
laid down for an area.
(ii) The maximum allowable limits of
concentration of various
environmental pollutants (including
noise) for an area.
(iii) The likely emission or discharge
of environmental pollutants from an
industry. process or operation
proposed to be prohibited or
restricted.

6(2014) 6 SCC 590
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() The topographic and climatic
features of an area.
() The biological diversity of the
area which, in the opinion of the
Central Government needs to be
preserved.
[vi) Environmentally compatible land
use.
( vii) Net adverse
impact likely to be
industry, process
proposed to be
restricted.
(viii) Proximity to a protected area
under the Ancient Monuments and
Archaeological Sites and Remains
Act, 1958 or a sanctuary, National
Park, game reserve or closed area
notified as such under the Wild Life
(Protection) Act, 1972 or places
protected under any treaty,
agreement or convention with any
other country or countries or in
pursuance of any decision made in
any international conference,
association or other body.
(ix) Proximity to human settlements.

environmental
caused by an
or operation
prohibited or

(x) Any other factor as may be
considered by the Central
Government to be relevant to the
protection of the environment in an
area.

(2) While prohibiting or restricting the location
of industries and carrying on of processes and
operations in an area, the Central Government
shall follow the procedure hereinafter laid
down.
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(3) (a) Whenever it appears to the Central
Government that it is expedient to impose
prohibition or restrictions on the location of an
industry or the carrying on of processes and
operations in an area, it may, by notification in
the Official Gazette and in such other manner
as the Central Government may deem
necessary from time to time, give notice of its
intention to do so.

(b) Every notification under clause
(a) shall give a brief description of
the area, the industries. operations,
processes in that area about which
such notification pertains and also
specify the reasons for the
imposition of prohibition or
restrictions on the location of the
industries and carrying on of
processes or operations in that area.
(c) Any person interested in filing an
objection against the imposition of
prohibition or restrictions on
carrying on of processes or
operations as notified under clause
(a) may do so in writing to the
Central Government within sixty
days from the date of publication in
the notification in the Official
Gazette.
(d) The Central Government shall
within a period of one hundred and
twenty days from the date of
publication of the notification in the
Official Gazette consider all the
objections received against such
notification and may [within [seven
hundred and twenty-five days[. and
in respect of the States of Assam.
Meghalaya. Arunachal Pradesh.
Mizoram, Manipur, Nagaland,
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Tripura, Sikkim and Jarnmu and
Kashmir in exceptional
circumstance and for sufficient
reasons within a further period of
one hundred and eighty days,]] from
such date of publication] impose
prohibition or restrictions on
location of such industries and the
carrying on of any process or
operation in an area:

[Provided that on account of COVID-19
pandemic, for the purpose of this clause, the
period of validity of the notification expiring in
the financial year 2020-2021 and 2021-2022
shall be extended up to [30th June, 2022] or
six months from the end of the month when
the relevant notification would have expired
without any extension, whichever is later.]

[(4) Notwithstanding anything contained in
sub-rule (3), whenever it appears to the
Central Government that it is in public interest
to do so, it may dispense with the requirement
of notice under clause (a) of sub-rule (3).]"

30. It is to be noted that Rule 5 of the 1986 Rules

prescribes a detailed procedure for issuing notification

prohibiting or restricting various activities in the specified

areas. The said power [lows from Sections 3(v) of the

Environment (Protection) Act, 1986 (hereinafter referred to as

"1986 Act").
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31. A perusal of clause (viii) of sub-rule (1) of Rule 5 of the

1986 Rules would reveal that one of the factors that has to be

taken into consideration for declaring ESZ is the proximity to

a sanctuary, National Park, game reserve or closed area

notified, as such under the 1972 Act. Sub-rule 3(a) of Rule 5

of the 1986 Rules requires that whenever it appears to the

Central Government that it is expedient to impose prohibition

or restrictions, it is required to give notice of its intention to

do so by notification in the Official Gazette and in such other

manner as the Central Government may deem necessary

from time to time. As per sub-rule 3(b) of Rule 5, every such

notification is required to give a brief description of the area,

the industries, operations processes in that area about which

such notification pertains and also specify the reasons for

the imposition of prohibition or restrictions on the location of

the industries on carrying out of the processes or operations

in that area. Accordingly, as per sub-rule 3(c) of Rule 5, any

person interested in filing an objection is entitled to file an

objection to the Central Government within sixty days from

the date of publication in the notification in the Official
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Gazette. The Central Government thereafter within the

prescribed period provided under clause (d) of sub-rule (3) of

Rule 5 of the 1986 Rules is required to issue a notification in

the Official Gazette imposing such prohibition or restrictions

in an area. This is required to be done only after considering

all the objections received under clause (c) of sub-rule (3) of

Rule 5 of the 1986 Rules. It can thus be seen that a detailed

procedure is prescribed under the 1986 Rules for notifying

ESZs.

32. It is to be noted that MoEF & CC has issued the said

Guidelines for declaration of ESZs around the National Parks

and Wildlife Sanctuaries.

33. The said Guidelines refer to a meeting of the Indian

Board for Wildlife held on 21" January 2002, in which

"Wildlife Conservation Strategy-2002" was adopted. Point No.

9 of the said Strategy envisaged that lands falling within 1 O

kilometres of the boundaries of National Parks and

Sanctuaries should be notified as eco-fragile zones under

Section 3(v) of the 1972 Act and clause (viii) of sub-rule (1) of

Rule 5 of the 1986 Rules. It further states that when the

24



4

views were obtained from all the State Governments, some of

the State Governments had raised concern over applicability

of 10 kilometres range from the Protected Area boundary and

informed that most of the human habitation and other areas

including important cities in these States would come under

the purview of ESZs and will adversely affect the

development. The said Guidelines also refer to the National

Wildlife Action Plan (2002-2016). The NBWL, in its meeting

held on 17" March 2005, decided that the delineation of

ESZs would have to be site specific and relate to regulation

rather than prohibition of specific activities. The said

decision was communicated to all the State Governments for

compliance vide letter dated 27" May 2005.

34. The said Guidelines thereafter refer to the directions of

this Court dated 4"" December 2006. It also refers to the

statutory provisions as contained in Section 5C (1) of the

1972 Act. Section 3 of the 1986 Act and Rule 5 of the 1986

Rules. The said Guidelines state that the purpose of

declaring ESZs around National Parks and Sanctuaries is Lo

create some kind of Shock Absorber for the Protected Areas.
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They would also act as a transition zone from areas of high

protection to areas involving lesser protection. It also

reiterates the decision of the NBWL that the activities in the

ESZs would be of a regulatory nature rather than prohibitive

nature unless and otherwise so required. Paragraph 4 of the

said Guidelines notes that many of the existing Protected

Areas have already undergone tremendous development in

close vicinity to their boundaries. It refers to the Guindy

National Park, Tamil Nadu, Sanjay Gandhi National Park,

Maharashtra, etc. and notes that the Protected Areas are

lying in the urban set up. It therefore observes that defining

the extent of ESZs around Protected Areas will have to be

kept flexible and Protected Area specific. It notes that the

width of ESZs and type of regulations will differ from one

Protected Area to another Protected Area. It however notes

that, as a general principle, the width of the ESZs could go

up to 10 kilometres around a Protected Area as provided in

the Wildlife Conservation Strategy-2002. It further notes that

in case where sensitive corridors, connectivity and

ecologically important patches, crucial for landscape linkage,

are even beyond 10 kilometres width, these should be
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included in the ESZs. It further notes that even in context of

a particular Protected Area, the distribution of an area of the

ESZ and the extent of regulation may not be uniform all

around and it could be of variable width and extent. The

said Guidelines notes that though the directions were issued

by this Court to all the States/Union Territories, except a few

States, several other States/Union Territories have not come

forward with the proposals for declaration of ESZs. It was

observed that this could be perhaps for want of guidelines in

this regard. It further notes that this Court in its judgment

and order dated 3"d December 2010 in a case relating to

construction of park at Naida near Okhla Bird Sanctuary,

observed that the ESZs around the Protected Areas had not

been notified as the Government of India had not issued any

guidelines in this regard.

35. It thereafter refers to the Committee under the

Chairmanship of Shri Pronab Sen for identifying parameters

for designating Ecologically Sensitive Areas in India.

36. The said Guidelines thereafter state in paragraph 6 that

the basic aim of notifying ESZs is to regulate certain
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activities around National Park and Wildlife Sanctuary so as

to minimize the negative impact of such activities on the

fragile ecosystem encompassing the Protected Area. Ii states

that the first step towards it is to prepare an inventory of the

different land use patterns and the different types of

activities, types and number of industries operating around

each of the Protected Area as well as important Corridors. It

states that the inventory could be done by the concerned

Range Officers, who can take a stock of activities within 10

kilometres of the range. It further notes that a Committee

comprising of the concerned Wildlife Warden, an Ecologist,

an official from the Local Self Government and an official of

the Revenue Department of the concerned area, could be

formed to suggest the following:

(i) Extent of eco-sensitive zones for the

Protected Area being considered.

(ii) The requirement of such a zone to act as

a shock absorber

(iii) To suggest the best methods for

management of the eco-sensitive zones,

so suggested.
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(iv) To suggest broad based thematic

activities to be included in the Master

Plan for the region.

37. It further notes that based on the above, the Chief

Wildlife Warden could group the activities under the following

categories:­

(i) Prohibited

(ii) Restricted with safeguards.

(iii) Permissible

38. The said Guidelines thereafter note that once the

proposal for ESZs has been finalized, the same should be

forwarded to the MoEF & CC for further processing and

notification. An indicative list of details that need to be

submitted along with the proposals is also appended to the

said Guidelines.

39. The said Guidelines further note that where the

boundary of a Protected Area abuts the boundary of another

State/Union Territory where it does not form part of any

Protected Area, it should be the endeavour of both the

State/Union Territory Governments to have a mutual
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consultation and decide upon the width of the ESZs around

the Protected Area in question. The said Guidelines

emphasize that the State Government should endeavour to

convey a very strong message to the public that ESZs are not

meant to hamper their day to day activities, but instead, are

meant to protect the precious forests/Protected Areas in their

locality from any negative impact, and also to refine the

environment around the Protected Areas. It further notes

that these guidelines are indicative in nature and the

State/Union Territory Governments may use these as basic

framework to develop specific guidelines applicable in the

context of their National Parks, Wildlife Sanctuaries,

important corridors etc. with a view to minimizing and

preferably eliminating any negative impact on Protected

Areas.

40. A list of the activities which are prohibited, regulated

and permitted is contained in Annexure-I of the said

Guidelines, which reads thus:

SI. Activity Prohibited Regulated Permitte Remarks
No. d
1. Commercial y Regulation

. mining -' sill not

30



prohibit tHe]
digging of
earth for
construction
or repair of
houses for
manufacture
of country

Itiles or bricks
for housing
for personal

2. Felling of y With
trees permission

from
appropriate
authority

3. Setting of y
saw mills

4. Setting of y
industries
causing
pollution
(Water, Air,
Soil., Noise,
etc.) ------

5. Establishme y As per
nt of hotels approved
and resorts master plan,

which takes
care of
habitats
allowing no
restriction on
movement of
wild animals

6. Commercial y For hotels

use of and other

firewood business
related
establishment

­
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7. Drastic y
change of
agriculture
systems

8. Commercial y As per
use of approved
natural master plan,
water which takes
resources care of
including habitats
ground allowing no
water restriction on
harvesting movement of

wild animals.
9. Establishme y

nt of major
hydroelectri
c projects

10. Erection of y Promote
electrical underground
cable cabling

1 1. Ongoing y However,
agriculture excessive
and expansion of
horticulture some of these
practices activities
local should be
communitie regulated as
s per the

master plan
12. Rain Water y Should be

harvesting actively
promoted

13. Fencing of y
premises of
hotels and
lodges

14. Organic y Should be
farming actively

promoted
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15. Use of y
polythene
bags by
shopkeepers

16. Use of y Should be
renewable actively
energy promoted
sources

17. Widening of y This should
roads be done with

proper EIA '

and
mitigation
measures

18. Movement y For
of vehicular commercial
traffic at purpose
night

19. Introduction y
of exotic
species

- - - -

20. Use of y
production
of any
hazardous
substances

21. Undertaking
activities
related to
tourism like
over-flying
the National
Park are by
any aircraft,
hot-air
balloons

22. Protection of y As per the
hill slopes master plan
and river
banks
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23. Discharge of y
effluents
and solid
waste in
natural
water bodies
or
terrestrial I

are '

24. Air and y
vehicular
pollution

25. Sign board y As per the
& hoardings master plan

26. Adoption of y Should be
green actively
technology promoted.
for all
activities

41. It is to be noted that this Court in paragraph 54 of the

order dated 3' June 2022 (supra) has, in fact, held the said

Guidelines to be reasonable and also accepted the view of the

Standing Committee of the NBWL that uniform guidelines

may not be possible in respect of each sanctuary or National

Park for maintaining the ESZs. It is also observed that the

sanctuaries like Sanjay Gandhi National Park and Guindy

National Park in Mumbai shall form special cases. The said

paragraph 54 is reproduced hereinunder:
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"54. In our opinion, the Guidelines framed on
9-2-2011 appear to be reasonable and we
accept the view of the Standing Committee
that uniform guidelines may not be possible in
respect of each sanctuary or national park for
maintaining ESZ. We are of the opinion,
however, that a minimum width of 1 km ESZ
ought to be maintained in respect of the
protected forests, which forms part of the
recommendations of CEC in relation to
Category B protected forests. This would be the
standard formula, subject to changes in special
circumstances. We have considered CEC's
recommendation that the ESZ should be
relatable to the area covered by a protected
forest but the Standing Committee's view that
the area of a protected forest may not always
be a reasonable criteria also merits
consideration. It was argued before us that the
1 km wide "no-development-zone" may not be
feasible in all cases and specific instances were
given for Sanjay Gandhi National Park and
Guindy National Park in Mumbai and Chennai
metropolis respectively which have urban
activities in very close proximity. These
sanctuaries shall form special cases."

42. It is to be noted that an elaborate and exhaustive list

has been prepared by MoEF & CC of the activities which

shall be prohibited, the activities which shall be regulated

and the activities which shall be permitted.

43. I the application, it is stated that after the proposals

are received from the State Governments/Union Territory
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Administrations, they are scrutinized in consultation with

the Wildlife Institute of India, Dehradun, and in case of tiger

reserves, with the National Tiger Conservation Authority.

They are thereafter published in the Official Gazette of the

Central Government in both Hindi and English. They are

also placed in the public domain for 60 days for seeking

comments of concerned stakeholders. The comments so

received are compiled and scrutinized and observation of the

concerned State Government/Union Territory Administration

is sought on the same. The aforesaid requirements are in

tune with the provisions of Rule 5 of 1986 Rules.

44. The application further states that the proposal is

thereafter placed before an Expert Committee constituted for

ESZ within the MoEF & CC. The said Committee comprises

of the following:

(i) Indian Institute of Remote

Sensing/Indian Space Research
Organization,

(ii) Ministry of Jal Shakti,

(iii) Ministry of Rural Development,
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(iv) Forest Survey of India,

(v) Town & Country Planning Organization,

Government of India,

(vi) National Tiger Conservation Authority,

(vii) Wildlife Institute of India,

(viii) GB Pant Institute of Himalayan

Environment & Development,

(ix) Indian Council of Forestry Research and

Education,

(x) World Wildlife Fund,

(xi) Zoological Survey of India,

(xii) Botanical Survey of India,

(xiii)Salim Ali Centre for Ornithology and

Natural History (SACON).

45. It is further stated in the application that based on the

recommendation of the Expert Committee (ESZ). the Ministry

finalizes the notification of ESZs and after due legal vetting

by the Ministry of Law & Justice. final notifications specifying

the ESZs around the Protected Areas are notified. Ii could

thus be seen that an elaborate procedure including
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consideration by a Committee of Experts coming from 13

organizations having expertise in wildlife ecology, forest etc. is

followed before a final notification prescribing ESZs is

notified.

46. In the application filed by the Union of India, various

illustrations have been given to point out as to how if the

directions issued in paragraph 56.5 of the order dated 37

June 2022 (supra) are not modified, a severe hardship would

be caused to the millions of people. We refer to the same

hereunder:

(i) "The ESZ around Nagarjunasagar

Srisailam Tiger Reserve in Andhra

Pradesh extends from 0 to 26 kilometres

and 100 villages are situated within it

(Zero extent of ESZ is due to Krishna River

and interstate boundary with Telangana);

(ii) The ESZ around Valmiki Wildlife

Sanctuary, Valmiki National Park and

Valmiki Tiger Reserve in Bihar extends

from 0 to 9 kilometres and 323 villages

are situated within it (zero extent of ESZ

is towards Western side sharing inter-state

boundaries with Uttar Pradesh and
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towards Northern side sharing

international boundary with Nepal):

(iii) The ESZ around Betla National Park,

Palamau Wildlife Sanctuary, and

Mahuadanr Wolf Sanctuary in Jharkhand

extends from 0 to 9 kilometres and 382

villages are situated within it (Zero extent

ofESZ is due to Inter-State boundary):

(iv) The ESZ around Cauvery Wildlife

Sanctuary in Karnataka extends from 1

to 14.5 kilometres and 107 villages are

situated within it;

(v) The ESZ around Kanha National Park

and Phen Wildlife Sanctuary in Madhya

Pradesh extends from 0 to 30 kilometres

and 168 villages are situated within it

(Zero extent of Eco-sensitive Zone is

towards the eastern side having interstate

boundary with Chhattisgarh):

(vi) The ESZ around Tadoba-Andhari Tiger

Reserve in Maharashtra extends from 3

to 6 kilometres and 150 villages are

situated within it;

(vii) The ESZ around Jaisamand Wildlife

Sanctuary in Rajasthan extends from 1.6
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8%9
to 8.9 kilometres and 83 villages are

situated in it;

(viii) Even a small ESZ such as the one around

Keoladeo National Park in Rajasthan

which extends from 0.5 to 1.5 kilometres

has 22 villages situated in it."

47. It would thus reveal that in the ESZ around

Nagarjunasagar Srisailam Tiger Reserve in Andhra Pradesh,

100 villages are situated within it. In the ESZ around

Valmiki Wildlife Sanctuary, Valmiki National Park and

Valmiki Tiger Reserve in Bihar, 323 villages are situated

within it. In the ESZ around Betla National Park, Palamau

Wildlife Sanctuary, and Mahuadanr Wolf Sanctuary in

Jharkhand, 382 villages are situated within it. In the ESZ

around Cauvery Wildlife Sanctuary in Karnataka, 107

villages are situated within it. In the ESZ around Kanha

National Park and Phen Wildlife Sanctuary in Madhya

Pradesh, 168 villages are situated within it. In the ESZ

around Tadoba-Andhari Tiger Reserve in Maharashtra, 150

villages are situated within it. In the ESZ around Jaisamand

Wildlife Sanctuary in Raj asthan, 83 villages are situated in it.
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Even in a small ESZ around Keoladeo National Park in

Rajasthan, 22 villages situated in it.

48. If the direction as issued by this Court in paragraph

56.5 of the order dated 3" June 2022 (supra) is continued,

then no permanent structure would be permitted to come up

for whatsoever purpose in the aforesaid ESZs. As already

pointed out from the aforesaid examples, hundreds of villages

are situated within the ESZs in the country. If no permanent

construction is to be permitted for any purpose. a villager

who is desirous to reconstruct his house would not be

permitted. Similarly, if there is an extension in their family

and some additional construction is required for

accommodating the enlarged family, the same would also not

be permitted. Similarly, if the Government decides to

construct schools, dispensaries, anganwadis, village stores,

water tanks and other basic structures for improvement of

the life of the villagers, the same would also not be permitted.

The effect of the order will be to prevent the State or the

Central Government from constructing roads and provide

other facilities to the villagers.
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49. If the order dated 3"" June 2022 (supra) is not modifed,

it will also be impossible for the Forest Departments to

conduct eco-development activities around National Parks

and Sanctuaries. The said activities are required with the

dual objectives of protection of wildlife and provision of

benefits for the local communities. MoEF & CC provides

financial assistance to the States under the Centrally

Sponsored Scheme-Integrated Development of Wildlife

Habitats, which includes assistance for eco-development

activities. These activities often involve construction of small

structures which are permanent in nature in areas including

ESZs. For example, the said activities which are likely to be

prohibited are thus:

(i) The construction of community halls,

bridges, threshing floors, fish-drying

platforms, drinking water storage, etc., for

the benefit of local communities/villages;

(ii) The construction of forest chowkies,

watch towers, and other structures for

protection of wildlife and forests;

(iii) The construction of interpretation

centres, toilets and other basic structures
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for the environmental

visitors to National

sanctuaries.

education of

Parks and

50. It is further to be noted that there are various regulated

and permissible activities. There are also certain projects of

national and strategic importance such as construction of

National Highways, Railways, Defence related infrastructure

etc. The effect of the direction in 56.5 of the order dated 3"

June 2022 (supra) is that all such activities will be

permanently prohibited. In this respect, it is to be noted that

MoEF & CC has issued an O[Ice Memorandum dated 17"

May 2022 which required that any activity listed in Schedule

of the EIA Notification 2006, when conducted in a notified

ESZs, or in the case of National Parks and Sanctuaries for

which no ESZ has been finally notified, when conducted

within 10 kilometres of such National Park or Sanctuary,

requires the consideration and recommendation of the NBWL

or its Standing Committee in addition to the Environment

Clearance under the 1986 Act. Additionally, activities which

are regulated as per the specific ESZ notification, require
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approval as per that notification. As such, we find that there

are inbuilt safeguards for preventing rampant construction

and abuse of process which may be detrimental to the

development and maintenance of wildlife habitats. It is

further to be noted that if the direction as contained in

paragraph 56.5 of the order dated 3" June 2022 (supra) that

even for continuation of existing activities, the permission of

the PCCF of each State or Union Territory would be

necessary, remains unmodified, taking into consideration

that in each State or Union Territory there will be hundreds

of villages wherein millions of people would be residing, the

PCCF would be left with no other job except to consider such

applications for permission to continue such activities. Even

a farmer desirous to continue farming activities would be

required to seek such permission. We find that such a

direction is impossible to be implemented.

51. We are of the view that if such a direction is continued,

rather than avoiding man-animal conflict, it will intensify the

same. As observed in the said Guidelines, the requirement of

declaring ESZs is not to hamper day to day activities of the
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citizens but is meant to protect the precious forests/Prolecied

Areas from any negative impact, and to refine the

environment around the Protected Areas.

52. As already discussed hereinabove, the necessity to have

ESZs is to provide a buffer zone around the Protected Areas.

The rights of the villagers residing in the Protected Areas are

required to be settled in accordance with the provisions

contained in the 1972 Act and such villagers are rehabilitated

outside the Protected Areas. However, no such settlement of

rights is available to the villagers residing in the ESZs areas.

As stated in the said Guidelines, the purpose of declaring

ESZs is not to hamper the day to day activities of thc

citizens. If the direction as issued is continued, it would

certainly hamper the day to day activities of the citizens

residing in ESZs. As such, we find that the said direction

needs to be modified.

53. It is further to be noted that the NBWL, in its meeting

dated 17 March 2005, has also recommended that the

delineation of ESZs should project as regulation rather than

prohibition of activities.
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54. As was pointed out by the counsel for one of the States,

the entire municipal area of the Sulthan Bathery Block

Panchayat is situated within the ESZ area.

55. Insofar as direction in paragraph 56.1 of the order dated

3 June 2022 (supra) is concerned, a perusal of various

orders would reveal that this Court has not directed any

minimum area from the demarcated boundary of such

Protected Areas. The area to be declared as ESZ cannot be

uniform and will be Protected Area specific. In some cases, it

may be 10 kilometres on one side and 500 meters on the

other side. In certain cases, it may not be possible to have a

uniform minimum area by virtue of inter-state boundaries or

a sea or a river beyond one side of the Protected Area. In any

case, a detailed procedure is required to be followed as

prescribed under Rule 5 of the 1986 Rules which we have

already referred hereinabove. We find that once such a

notification is issued after following the procedure prescribed

under the 1986 Rules, the ESZs will have to be as per the

said notification.
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56. It is further to be noted that. as required under sub-rule

(3) of Rule 5 of the 1986 Rules, before any final notification is

issued, a draft notification is required to be published in the

Official Gazette and in such other manner as the Central

Government may deem necessary from time to time. Any

person interested in filing any objection to such a draft

notification is entitled to file objection within a period of 60

days from the date of publication of the draft notification in

the Official Gazette. We find that the Central Government

can be directed to give a wide publicity to the draft

notification so that all persons interested have knowledge

about issuance of such draft notification.

57. It is pertinent to note that after following the aforesaid

procedure, the matter is placed before the Expert Committee

consisting of 13 organizations having expertise in the relative

field. As such, before an ESZ area is specified, various factors

are taken into consideration. There are various factors which

will determine the ESZs for a particular Protected Area. The

circumstances may differ from one Protected Area to another

Protected Area. As such, we find that the direction which
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prescribes a uniform one kilometre ESZ requires to be

modified.

58. It is further to be noted that on the date of filing of the

present application, final notifications have been issued in

respect of 474 Protected Areas whereas draft notifications

have been issued in respect of 102 Protected Areas. 73

proposals are pending. As already discussed hereinabove,

this Court has already found the said Guidelines to be

reasonable and has accepted the same. The Court has also

accepted the view of he Standing Committee of the NBWL

that uniform guidelines may not be possible in respect of

each Sanctuary or National Park for maintaining ESZs.

Though the Court has observed that a minimum width of one

kilometre in ESZ ought to be maintained, in paragraph 56.6

of the order dated 3" June 2022 (supra) itself, it has

observed that minimum width of the ESZ may be diluted in

overwhelming public interest but for that purpose the State

or Union Territory concerned is required to approach Central

Empowered Committee (CEC) and MoEF & CC. It has further

observed that both these bodies shall give their respective
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recommendations before this Court and on that basis, the

Court should pass appropriate order.

59. As already discussed hereinabove, the ESZs are

required to be notified after following the procedure as

prescribed under the 1986 Rules and the said Guidelines.

Such notifications cannot be issued unless a close scrutiny

at various levels including the scrutiny by Expert Committee

consisting of experts from 13 organizations. As such, we find

that the direction as contained in paragraph 56.6 of the

order dated 3" June 2022 (supra) also needs to be modifed.

60. Insofar as the restriction on mining is concerned. we are

of the considered view that it has been the consistent view of

this Court that the mining activities within an area of one

kilometre of the boundary of the Protected Areas will be

hazardous for the wildlife. Though in the case of Goa

Foundation (supra), the said directions were issued in

respect of State of Goat we find that such directions need to

be issued on Pan-India basis.

61. We are therefore inclined to allow the present I.A. The

direction in paragraph 56.1 of the order dated 3" June 2022
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(supra) is modified and clarified that the directions contained

therein would not be applicable to the ESZs in respect of

which a draft and final notification has been issued by the

MoEF & CC and in respect of the proposals which have been

received by the Ministry.

62. We, however, direct the Central Government that wide

publicity should be given to the draft notification which is

required to be published under the provisions of clause (a) of

sub-rule (3) of Rule 5 of the 1986 Rules. We further direct

that the final notification to be published under clause (d) of

sub-rule (3) of Rule 5 of the 1986 Rules shall not be given

effect for a period of 30 days from the date of issuance

thereof.

63. It is further directed that any person who is aggrieved

with such a final notification would be entitled to approach

this Court directly by filing an application in the present

proceedings.

64. We further clarify that the direction contained in

paragraph 56.1 of the order dated 3"° June 2022 (supra)

would not be applicable where the National Parks and
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Sanctuaries are located on inter-State borders and/or share

common boundaries.

65. we also modify the direction contained in paragraph

56.4 of the order dated 3" June 2022 (supra) and direct that

mining within the National Park and Wildlife Sanctuary and

within an area of one kilometre from the boundary of such

National Park and Wildlife Sanctuary shall not be

permissible.

66. We also modify the directions contained in paragraph

56.5 of the order dated 3"% June 2022 (supra) and replace the

same as under:

(i) THe MoEF & CC and all the State/Union Territory

Governments shall strictly follow the provisions in

the said Guidelines dated 9" February 2011 and

so also the provisions contained in the ESZs

notifications pertaining to the respective Protected

Areas with regard Lo prohibited activities, regulated

activities and permissible activities;
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(ii) We further direct that while granting

Environmental and Forest Clearances for project

activities in ESZ and other areas outside the

Protected Areas, the Union of India as well as

various State/Union Territory Governments shall

strictly follow the provisions contained in the

O[Ice Memorandum dated 17" May 2022 issued

by MoEF & CC.

67. All the other present I.As shall stand disposed of in

terms of the above. No costs.

. J.
[B.R. GAVAI]

••••••••••••••••••••••••••e••••J•

[VIKRAM NATH]

...............................J.
[SANJAY KAROL]

NEW DELHI;
APRIL 26, 2023
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REPORTABLE

IN THE SUPREME COURT OF INDIA
CIVIL ORIGINAL JURISDICTION

IA NO. 3949 OF 2016
IN

WRIT PETITION (C) NO. 202 OF 1995

IN RE :
T.N. GODAVARMAN THIRUMULPAD

VERSUS

UNION OF INDIA & ORS.

AND
IN THE MATTER OF:

M/S. PUNTAMBEKAR MINERALS
{THROUGH ITS PROPRIETOR
SHRI DILIP BHAUSAHEB MADAKE)

JUDGMENT

B.R. GAVAI, J.

...... Petitioner { s)

. .....Respondent {s)

... Applicant {s)

1. When we pronounced our judgment in I.A. No.

131377 of 2022 along with connected applications

in Writ Petition (Civil) No. 202 of 1995 on 26

April 2023, we did not anticipate that within a

few days, we would be called upon to clarify the

position as to whether mining activities would
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be permissible beyond the distance of one

kilometer frem the boundary of the Protected

Area, irrespective of the fact that such an area

falls under the Eco-Sensitive Zone (in short

"ESZ") notified by the Ministry of Environment,

Forest and Climate Change ("MoEF" for short).

2. We are grateful to the applicant in the

present application for giving us this

opportunity to clarify this position so that

further environmental damage is avoided.

3. The case of the applicant, in brief, is that

the applicant was granted permission to execute

a mining lease as early as in 2005, subject to

clearance from MoEF as well as the National

Board for Wild Life.

4. Shri Ranjit Kumar, learned senior counsel

appearing for the applicant, submits that the

area where the applicant proposes to carry out

the activity is beyond 2.26 kilometer from the

nearest boundary of the Radhanagari Wildlife

Sanctuary. It is, therefore, submitted that it
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falls beyond a distance of one kilometer from

the boundary of the Protected Area.

5. Mr. Ranjit Kumar, learned senior counsel,

therefore, relying on our judgment dated 26h

April 2023 passed in in I.A. No. 131377 of 2022

along with connected applications in Writ

Petition (Civil) No. 202 of 1995, the ink of

which is yet to dry, submits that, since mining

is proposed to be carried out beyond a distance

of one kilometer from the boundary of Protected

Area, it would very much be permitted.

6. Learned senior counsel submits that this

Court has clearly held that mining within a

distance of one kilometer from the boundary of

the Protected Area is banned. He submits that,

however, the judgment does not prohibit mining

activities even in ESZ, which is a buffer area,

if it extends beyond a distance of one kilometer

from the boundary of the Protected Area.

7 H h er submits that this would be. e, owev ,

subject to permission from the Standing
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Committee of National Board for Wild Life (in

short "SCNBWL"), which admittedly, has granted

permission.

8. Mr. Balbir Singh, learned Additional

Solicitor General appearing for the Union of

India as well as Mr. A.D.N. Rao, learned Amicus

Curiae have vehemently opposed this prayer and

they submit that the contention of the applicant

is based on a misreading of the directions

issued by this Court.

9. We find that the directions issued 1n

paragraph 65 of the judgment of this Court

delivered on 26" April 2023 are very much clear.

It reads thus:

"65. We also modify the direction
contained in paragraph 56. 4 of the
order dated 3d June, 2022 (Supra)
and direct that mining within the
National Park and Wildlife Sanctuary
and within an area of one kilometre
from the boundary of such National
Park and Wild Life Sanctuary shall
not be permissible."

10. The perusal of the above para would reveal

that the directions, which were issued by this
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Court earlier for prohibiting mining activities

within a distance of one kilometer from the

boundary of such National Parks and Wildlife

Sanctuaries only insofar as the State of Goa was

concerned, has been made applicable pan-India.

11. The aforesaid question arose since in case

of some of the National Parks and Wildlife

Sanctuaries, the ESZ areas are less than one

kilometer. In some, it is as less as 500 meters

and in some others, it is even less than 500

meters.

12. We, therefore, clarified that even in case

where the ESZ boundaries are less than one

kilometer from the Protected Area, the ban on

mining shall extend upto a distance of one

kilometer from the boundary of such areas.

13. It will further be relevant to refer to

paragraph 66.1 of our judgment dated 26" April,

2023, which reads thus:

"66 (i} The MoEF & CC and all the
State/Union Territory Governments
shall strictly follow the
provisions in the said Guidelines
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dated 9h February 2011 and so also
the provisions contained in the
ESZs notifications pertaining to
the respective Protected Areas
with regard to prohibited
activities, regulated activities
and permissible activities;"

14. It could thus clearly be seen that we have

directed that MoEF as well as all the State

Governments/Union Territories shall strictly

follow the provisions in the Guidelines dated

9h February, 2011, as also the provisions

contained in the ESZs notifications pertaining

to the respective Protected Areas with regard to

prohibited activities, regulated activities and

permissible activities.

15. As such, our directions are very much clear.

Whatever is prohibited under the 2011 guidelines

and whatever is additionally prohibited under

the specific ESZ notifications of the particular

Protected Areas have to be strictly followed.

16. The perusal of paragraph 40 of the judgment

dated 26 April 2023 would reveal that the very

first activity, which is contained in Annexure­
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I of the Guidelines, is commercial mining and

the same is prohibited.

17. Apart from that, it will also be relevant

to refer to paragraph 4 of the Notification

dated 15h October, 2020 vide which a final

notification had been notified in so far as the

ESZ for Radhanagari Sanctuary is concerned,

which reads thus:

"4. List of activities prohibited
or to be regulated within Eco­
sensitive Zone.- All activities in
the Eco-sensitive Zone shall be
governed by the provisions of the
Environment (Protection) Act,
1986 and the rules made there
under including the Coastal
Regulation Zone, 2011 and the
Environmental Impact Assessment
Notification, 2006 and other
applicable laws including the
Forest (Conservation) Act, 1980
(69 of 1980), the Indian Forest
Act, 1927 (16 of 1927), the
Wildlife (Protection) Act 1972 (53
of 1972), and amendments made
thereto and be regulated in the
manner specified in the Table
below, namely:­

S.No.
(1)

Activity
(2)

Description
(3)

--- -1
I

A. Prohibited Activities.
L__ ---- -
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Commercial
mining, stone
quarrying and
crushing units

(a) All new and
existing mining
(minor and major
minerals), stone
quarrying and
crushing units
shall be
prohibited with
immediate effect
except for
meeting the
domestic needs
of bona fide
local residents
including
digging of earth
for construction
or repair of
houses within
Eco Sensitive
Zone;

(b) The mining
operations shall
be carried our
in accordance
with the order
of the Hon'ble
Supreme Court
dated the 4th

August, 2006 in
the matter of
T.N. Godaverman
Thirumulpad Vs.
UOI in W.P.(C)
No. 202 of 1995
and dated the
21° April, 2014
in the matter of

Foundation
UOI 1n
No. 435

Goa
Vs.
W.P(C)

------ -- __j_ __J
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J of 2012.

L.._ ..J___________ ------ - -

18. It could thus clearly be seen that Clause

(a) of the Notification of the MoEF also clearly

mentions that all the new and existing minor and

major minerals, stone quarrying and crushing

units shall be prohibited with immediate effect,

except for meeting the domestic needs of bona

fide local residents, including digging of earth

for construction or repair of houses within ESZ.

19. No doubt that Clause (b) of the Notification

of the MoEF mentions that the mining operation

shall be carried out in accordance with the

order of this Court dated 04h August 2006 in the

matter of T'.N. Godavarman Thirumulpad Vs. Union

of India reported in (2010) 13 sec 740 and order

dated 21° April 2014 in the case of Goa

Foundation v. Union of India and Others reported

in (2014) 6 sec 590.

20. However, the last word on the issue is the

judgment dated 26 April 2023. The notification

- - - i
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is dated 15h October 2020, i.e. prior to the

pronouncement of our judgment.

21. As such, the provisions made in clause l(b)

of paragraph 4 of the Notification dated 15

October 2020 would now become redundant in view

of our judgment and order dated 26" April 2023.

22. As such, any activity, which is prohibited

by both the guidelines as well as the ESZ

notification shall strictly be prohibited.

Since the mining activity in ES Z area is a

prohibited activity, there is no question of

such an activity being permitted in an ESZ area

even if it falls beyond the distance of one

kilometer from the boundary of the protected

area.

23. We clarify that even if in a particular

case, the ESZ is more than one kilometer, still,

if the concerned area where mining is proposed

falls within the ESZ, the mining activity will

not be permitted, even if it falls in an area

which is beyond one kilometer from the boundary
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of the Protected Area.

24. The prohibition of one kilometer from the

boundary of Protected Area is only with regard

to the cases where the boundary of ESZ is less

than one kilometer from the boundary of the

sanctuary. Only in such cases, the ban on mining

will travel beyond the ESZ area and cover an

area upto a distance of one kilometer.

25. The aforesaid directions were issued in

order to protect the National Parks and Wildlife

Sanctuaries so that the mines would not become

a death trap for the flora and fauna within them.

26. Apart from that, the judgment dated 26"

April 2023 is delivered by a Bench of three

Judges of this Court, which is binding on us.

27. As such the application is rejected .

. . . . . . . . . . . . . . . . . . . J
(B.R. GAVAI)

................... J
(VIKRAM NATH)

New Delhi
April 28, 2023
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